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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No.121 of 20Ql
Daté of decision: This the 7th day of March 2002
The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman

The Hon'ble Mr K.K. Sharma, Administrative Member

Anil Kumar Shukla,

" Primary Teacher,

Kendriya Vidyalaya, O.N.G.C.,
Nazira, District- Sibsagar,
Assam. T seees .Applicant

"By Advocate Mr A. Ahmed.

- versus -

1. The Union of India, represented by the
Secretary to the Government of India,
Ministry of Human Resource Development,
New Delhi.

2. The Chairman,
Kendriya Vidyalaya Sangathan,
J.N.U. Campus, New Delhi.

3. The Commissioner, .
Kendriya Vidyalaya Sangathan,
J.N.U. Campus, New Delhi.

4. The Assistant Commissioner,
Kendriya Vidyalaya Sangathan,
Silchar Region, Silchar.

5. Shri Vijay Bhatnagar;,
Principal,
. Kendriya Vidyalaya,
O0.N.G.C., Nazira,
Assam. ....«.Respondents

T

By Advocates Mr S. Sarma and Mr B.C. Das.

© e o 0080000000

O R D E R (ORAL)

CHOWDHURY. J. (V.C.)

The applicant at the relevant time was working as a
Primary School Teacher in the Kendriya Vidyalayay
0.N.G.C., Nazira. While he was so serving the following

impugned orders wlyg passed:
—
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"While the undersigned was on round in 5th
period on 19.8.2000 it was found that Sri Anil
Kumar Shukla, PRT was simply sitting in chair in
class-IV(A) whereas the scheduled period in that -
period was for Maths. Again after 10 minutes the
undersigned observed that Sri Anil Kumar Shukla was
s1tt1ng idle, when asked he replied that Revision
is going on whereas the entire blackboard was blank

and students were busy in self studies.

'On the same day in'7th period Shri Anil Kumar
Shukla was found sitting in the CCA programme of
Secondary section, when asked about his period he
said, "My period is vacant" whereas his regular
period was in IV(A). : '

On the same day in 8th period he continued
there in CCA programme and again said that his
period is vacant, whereas his regular period was in
class III(A).

The aforestated act of Sri Anil Kumar Shukla
is categorised as Subversive of discipline, wilful
absence from the duty and dellberateiy misleading
the authority, which is a very serious and grave
act of indiscipline and misconduct.

- The aforestated act is repitition of previous
misconduct as communicated to him vide Memo No.KVS/
Per/A.K. Shukla/2000-01/4218-19 dated 06.7.2000.

Nowtherefore the day i.e. 19.8.2000 is being
treated as Dies-non in respect of Sri Anil Kumar
Shukla, PRT If such type of activities or any other
act of misconduct or indiscipline is observed 1in
future, the necessary disciplinary proceedings

under rule 16 of CCS(CCA) @Rules 1965 will be

initiated against the said Sri Anil Kumar Shukla,
PRT."

"While the undersigned was in the station on
13.9.2000 Sri Anil Kumar Shukla, PRT sent the
application of casual leave at the residence of Sri
Y.N. Yadav, PGT (Hindi) whereas the academic
inspection by Sri P.R.L. Gupta, Offg. Assistant
Commissioner, KVS(SR) and Smt. Tilotama Baruah,

- Educational consultant to KVS was scheduled on the

day.

Sri Anil Kumar Shukla, PRT was called to the
office to resume the teaching work assigned to him
so as to conduct academlc inspection of all the
teachers.

Sri Anil Kumar Shukla, PRT reported in
vidayalaya at 8:30 a.m. and throughout the day was
found sleeping on a student bench in a room just
beside the Principal's chamber. Sri P.R.L. Gupta
also went in the room and asked Sri Anil Kumar
Shukla, "Why you are sleeping here?" Anil Kumar
Shukla replied that he is not feeling well.

Sri Anil Kumar Shukla was warned by the Memo

No KVN/Per/A.K.S/2000-01/4218-19 dt. 06.7.2k and of
even number 4422 dated 19.8.2000 that if such type

- of activities or any other act of misconduct or

indiscipline is observed in future necessary action
will be initiated against him.



Throughout the day sleeping in the vidyalaya
premises, not performing the official duties,
absence from the work is once again categorised as
subversive of discipline.

Now therefore the day i.e. 13.9.2k on which
aforestated misconduct has been committed by the
said Sri Anil Kumar Shukla, PRT is being treated as
wilful and unauthorised absence from the work and
hence the day 13.9.2k is being treated as 'DIES-
NON".

"You are absent from your duties with effect
from 20.2.2001 without having obtained the prior
permission, presuming your own application dated
15.2.2001 sent by Registered post as written
permission as mentioned in the last para "therefore
this may kindly be considered as written permission
for leaving station and grant of leave”.

"Since you are remaining absent from your
duty without having proper permission, this act of

your is categorised as a wilful absence from duty

which is subversive of discipline, therefore the
entire period of absence is being treated as DIES-
NON." ‘ :

2. By the aforementioned orders the respondents, more

particularly respdndent No.5 ordered for treating the

‘aforesaid periods as wilful and unlawful absence from duty

and accordingly treated the aforesaid periods as dies non.
The applicant, amongst othérs/alleged malafide against the

fespondent-No.S.

3. All the respondents including respondent No.b5
submitted written statement denying and disputing the

claim of the applicant.

4. We have heard Mr A. Ahmed, learned counsel for the
applicant, Mr S. Sarma, learned counsel for respondent
Nos.2, 3 and 4 and Mr B.C. Das, learned counsel for the

respondent No.5.

5. On cOnsidefation_ of the materials 6n record it
appears ‘that the respondent No.5 ‘paséed the .impugned
orders treating the éforesaid éeriods as dies non without
giving‘ény opportunity to.the applicant. An order in the

nature of dies non is aqpenal order treating the period as
1 N

NON—cecesccccsses
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non-duty. Such order is, undoubtedly, penal in nature and
therefore, such order can be passed only after giving a
minimum opportunity concerned person for stating his case.
Admittedly, the impugned orders were passed without giving
any opportunity to the applicant. By the impugned orders
the‘ applicant was Qisited with civil consequences and
therefore, the action of the respondents cannot be
sustained. The impugned orders are, therefore,
unsustainable on that gfound aloné. In the circumstances
the aforementioned impugned orders dated 12.8.2000,
Annexure D, 14.9.2000, Annexure H and 24.2.200d{ Annexure

QO are set aside.

6. In view of our aforementioned finding, we are not
inclined to go into the other issues that were raised by
Mr A. Ahmed, learned counsel for the applicant and opposed
by the Mr S. Sarma and Mr B.C. Das, learned counsel for

the respondents.

7. The application is allowed to the extent indicated.

There shall, however, be no order as to costs.

3(_ k LKS&\QU | [/\~———“”——§;L”

( K. K. SHARMA ( D. N. CHOWDHURY )
*ADMINISTRATIVE MEMBER VICE-CHAIRMAN
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(AN APPLICATION UNDER SECTION 19 OF THE
CENTRAL ADMINISTRATIVE TRIBUNAL ACT, 198S5.)

ORIGINAL AFFPLICATION NO. OF 2001,

11

BETWEEN

Anil Kumar Shukla
Son of 8ri Ram Kdmar Shukla,
Frimary Teacher,
Kendriya Vidyalaya, 0.N.G.C.,
Nazira,
District Sibsagar,
FIN-785685, Assam.
- Applicant.
-AND-
The Union 0Of India,
represented by the Secretary
to the Government of India,
Ministry of Human Reserce

Development, New Delhi.

The Chairman,

Menariya Vidyala Sangathan,
J.N.U. Campus,

Mehrauti Road,

New Delhi-67.

The Commissioner,

Kendriya Vidyala Sangathan,
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J.N,U. dampus,
_Mehrauti Road,
New Delhi-67.

41 The Assistant Commissioner,
Fendriya Vidyala Sangathan,
Silchar Region, Hospital Road,

Silchar.

51 Sri Vijay Bhatnagar,
Principal,
Kendriya Vidyalayé,
O0.N.G.C., Nagira,

Dist~-8ibsagar, Assam.
~ Respondents.
DETAILS OF THE APPLICATION:

1. PARTICULARS oF THE ORDER AGAINST
WHICH THE AFPLICATION IS MADE:

The instamt‘ Original Application is
directed against the impugned Office Order NoO.
KVN/FER/AK Shukla/2000~01/4422 dated 19-08-2000
(Annexure~ C); Office Order No. KVYN/FPER/AKS/
2000-01/4542-44 dated i4~09~2000 (Annexure- E)

and also impugned Reference No. F. PER/ AK

Bhukla/2000001/PB-132 dated 24~02-2001 (Anne-

xure- @) issued by the Respondent No. 9 to the
applicant treating his absence from duty as

DIES-NON.

2. JURISDICTION OF THE TRIBUNAL:



The applicant declares that the
subject matter of the instant application is
within the Jurisdiction of the Mon‘ble

Tribunal.
. LIMITATION

The applicant further declares that
the application is within the limitation period'
prescribed under Section 21 of the Adminis-

trative Tribunal Act, 1985.
41 FACTS OF THE CASE:
Facts of the case in brief are given below:

4.1 That your humble applicant a citizen
of India and as such, he is entitled to all the
rights and privileges and protection granted by

the Constitution of India.

4.2, That vyour applicant is a Primary
School Teéchar of kendriaya Vidyalavya,
0.N.6.C.L., Nazira. He joined in the Kendriaya
Vidyalaya on 01-11-199% as a Primary Teacher.

He was initially appointed at Kendriava

_Vidyalaya, Tuli, Nagaland.

4.3. That your applicant begs to state that
during his posting at Tuli {Nagaland) vour
applicant applied for permission to appear in
the M.Sc. (Maths). The authority has given
permission to the applicant vide Reference No .

F. Z085/EVT/94-95/ dated 25-08-1994. Your
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applicant passed the said Examination. Now he

is M.8c. (Maths).

Annexure- A is the photocopy of said
permission granted to the applicant by

the authority.

4.4 That your applicant begs to state that
he discharged his duties with full satisfaction
to his higher autharities during his posting at
Tuli (Nagaland). After that, he was transferred
to HKendriaya Vidyalaya, ONBCL, Nazira in the

District of Bibsagar (Assam). In the mean time

“your applicant again approached before the

Frincipal, Kendriaya Vidyalaya, ONGCL, Nazira,
namely, S8ri Vijay Bhatnagar seeking permission
to appear in the M.Ed. Examination. - The
Principal granted him permission to appear in
the above said Examination with sdme terms and
conditions vide his office order Reference No.
F. HVN/PER/A K. 8hukla/FPRT/2000~01/7 4145 dated

JI0-05-2000,

Annexure- B is the photocopy of said

permission dated 3Z0-05-2000.

4,5 That the applicant begs to state that

after giving the above'said permission to your
applicant to appear in the M.Ed. Examination
the Frincipal, Kendriaya Vidyalaya, ONGCL.,
Nazira, 8Sri Vijay Bhatnagar started harassing
your applicant without any reason. The
Frincipal issued an Office Order No. ABN/FER/AK
Shukla/2000~01/4422 dated 19-08-2000. In the
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said office order the Principal, 8ri .Vijay
Bhatnagar put some allegations against the
applicant and he alsgo imposed penalty of DIEg-
NON for the day 19-08-2000,
Annexure-~C ig the photocopy of the
order dated 19-08-2000,

4.4 That vyour applicant begs to state that
aftter receiving the said order dated 19-08-2000
Your applicant filed a representation dated 25-
0B-2000 before the Principal, Kendriaya
Vidyalaya, ONGCL. , Nazira stating the point-wige
clarification agaihst the impugned Office Order
dated 19-08-2000 and your applicant also
requested the Principal, Kendriaya Uidyalaya,
ONBCL, Nazira to expunged the DIES-NON. But the
Principal, Kendriaya Vidyalaya, ONGCL; Nazira,
i.e., the Respondent No. 3 refused to entertain

the clarification given by the applicant.

Annexure-D jig the photocopy of the
above said representation dated 25-0g-
2000,

4.7 That the applicant begs to state that
the Respondent No. 5 fgain issued an Office

order No. HVN/PER/AKS/2000~GI/4542*44 dated 14—

S Q9-2000 giving certain allegation against the

applicant and again imposed DIES~NON on the
applicant for the day of 12-09-2000. It is

stated that ymur'applicant wWas seriously ill on

13-09~2000 he Was advised for two days rest by,

the Doctor. Accmrdingly, he informed his co-



teéché@-Sri Y. N. Yadav, P.B.T. (Hindi) about
his césual leave. But Bri Vijay Bhatnagar who
has a perQOnél grudge with the applicént had
refused tm‘give the casual leave and imposed a
DIES-NON for 13-09-2000 to the applicant. Your
appliaént has submitted his representation
against this order vide his letter dated 22-09-
2000. He also submitted the necessary Medical
Certificate and fitness certificate to the
Principal, i.e., the Respondent No. S. But fhe
Respondent No. 5' refused to entertain his"
clarification.
’ Annexure- E is the Photocopy of Office
Order No. KVYN/PER/AKS/2000-01/4542-44
dated 14-09-2000. |

Annexure- F is the photocopy of repre-
sentation submitted by the applicant
beforevthé Respondent N;. 5 on 22-09-
2000,

Anhewura*‘ G is the photocopy of
Medical Certificate for leave and also

fitness certificate.

4.8 . That the app{icant begs to state that
the Frincipal, Kendriéya Vidyalaya, .CNGCL,
Nazira, Respondent No. 5 cancelled the earlier
permission Order issqed to the aﬁplicant to
appear in the M.Ed. Examination vide Office
Order No. vKVN/PER}AKS/ 2000~01/4545-47 dated
04-09-2000,
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Annexure-H is the Fhotocopy of . above

said order dated 04-09-2000.

4f9 That your applicant begs to state that
on Q3-09-2000 he filed an application for
paternity leave from 15-09-2000 to 3I0-09-2000
before the Respondent No. 5. But the same was

refused and the Respondent No. 5 issued an

Office Memarahdum to the applicant vide
Reference No. KVN/FPER/AK Bhukla/2000~01/47972
dated 06-12-2000. In the above said Offica
Memorandum he was asked to submit written
statement within 3(three) days explaining the
reasons for sdch misconduct. The applicant
submitted his written statement and representa-
tion on 05-12-2000 and 0Q7-12-2000 with

necessary Medical Certificates.

Annexure— I is the photocopy of Office
Memorandum Reference No. KVN/PERZAK
Shukla/2000-01/4792 dated 06-12-2000.

Annexure- J & K are the representation
and written statement submitted

against the impugned Office Memorandum

Annexure- L & M are the aforesaid

Medical Certificates.

4.10 That your appiicant begs to state that
your applicant has claimed the LTC for the vear
2000 and the amount of R& 7059/~ was

sanctioned by the authority. But the Respon-
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dent No. 95 vide his letter  No. KVN/FER/AK
Shuklas 2000-01/4816 dated 15-12-2000 ‘issued
the recovery order against the claim of LTC by
the applicant. It is also pertinent to mention
here that the father of the applicant duly
BEWOrn an Affidavit before the Executive
Magistrate, Sibsagar and declared that he along
with his wife and his two children are +fully
dependent on the applicant. But the Respondent
No.5 refused to entertain the same and started
recovery of the LTC for the year 2000 from the
applicant. position about the Dependent of the

applicant.

Annexure~ N is the photocopy of Letter
No . EVN/FER/AK Shukla/ 2000~01/4816
dated 185-12-2000., .

Annexure~0 is the above said affidavit

sworn before the Executive Magistrate.

4.11 That the applicant begs to state that
he again requested the Respondent No.3 to
grant him paternity leave almng with station
leave to go to his hometown w.e.f. 20-02-2001
tb 06-03~2001 vide his letter dated 15-02-2001.
But again the Respondent No.&, Sri Vijay
Bhatnagar rejected his prayer and imposed DIES-
NON for his absence from duty w.e.f 20-02-2001.

Annexure- P is the photocopy of leave

application dated 15-02-2001.
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Annexure- B is the photacopy of
Reference No. F. PER/AK Shukla/2000-
01/PB-132 dated 24-02-2001,

4.12 That your applicant begs to state that
he ig Serving in thisv institute with utmost
sincerity and honesty but due to unknown reason
the Respondent No. 5, gri Vijay Bhatnagar has
always abused him in front of hisg students and
his colleague. It is worth to mention here that

your applicant served in Tuli Kendriya

Degree with the permission of the Principal,

Kendriya Vidyalaya, Tuli (Nagaland).

4.13 That your applicant begs to state that
from the facts and circumstances it appears
that 8ri Vijay Bhatnagar, Respondent No.3,

t«®.y the Principal, Kendriya Vidyalaya, ONGCL ,

Nazira bearing a personal grudge over your

Your applicant ig compelled tp approach thig

Hon'ble Tribunal for seeking justice.

4.14 That Your applicant begs to state that
he is g poor employée and he is the s0le
farning member of hig family. Now due to the
impugned oFuers Passed by the Respondent Ne. 5
the applicant isg not receiving his full galary
and also his entire LT amount has bheen

illegally recovered by the Respondent No.5,

The act of the R@spondents, particularly, the
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Respondent No.5 is arbitrary, mala fide,
iilegal and also with a motive behind to harass

your applicant.

4.15 That your applicant begs to state that
the Respondents have violated the principle of

natural justice.

4,164 That vour applicant submits that the
action of tﬁe I?espandents, particularly, the
Respondent Nd. 5 is unlawful and also

violative of the fundamental rights of the

applicant.

4,17 That this application has been filed

bona fide and for the interest of Justice.

5. GROUNDS FOR RELIEF WITH LEGAL
FROVISION:

S.1 For that, the impugned - orders are
prima . facie illegal and not

maintainable under law.

5.2 For that, the impugned orders are bad
in law and liable to be set aside. The

applicant was on his casual leave for

the period due to genuine medical and:

his urgent domestic problems.

S.3 For that, malicious intention of the
Respondent No. &5 is writ large from

the facts borne by the Respondent No.
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9 passed the impugned orders to avenge_

hisg personal grudge against the

applicant.

5.4 For that, the Respondent No.5 has got
no power to take away the legal and
the fundamental right of the applicant
viﬁlating the principle of -natural

justice.

5.5 _ For the, in .any view of the matter the

action of the respondents are not
sustainable and hence the same is

liable to be set aside and quashed.

The applicant craves leave of this
Hon'ble Tribunal to advance further grounds at
the time of hearing of this instant

application.’
b. DETAILS OF REMEDIES EXHAUSTED:

That bhére is no other alternative and
efficacious remedy available to the applicant

.except invoking the jurisdiction of this

Hon'ble Tribunal under Section 19 of the

fdministrative Tribunal Act, 1985.

7. MATTERS NOT FREVIOUSLY FILED OR
FENDING IN ANY OTHER COURT:

-



That 'the applicant further declares
that he has not filed any application, writ
petition or suit in respect of the subject
matter of the instant application before any
other Court, authority, nor any. such
application, writ petition or suit is pending
before ahy of them. |

8. RELIEF SOUGHT FOR:

Under the  facts and circumstances
stated above the applicant most respectfully
prays that your Lordship may be pleased to
admit thié petition and may call for records of
the case, issue rule calling wpon the
Respondents to 'show cause as to why the relief
should not  be given to the applicant and after
hearing the parties on the cause or causes that
may be shown and on perusal of records vyour
Lordships may be pleased to grant the following

relief to the applicant.

8.1 To set aside and quash the impugned
orders direct the Respondents to pass
order _declaring the Office Memo No.
No. KVN/FER/AWK Shukla/2000~01/4427

dated 19-08-2000 (Annexure- Cl; Office

. r-—.-—-—-.'
// Order No. KVN/FER/AKS/ 2000-01/4542-44

O~

dated 14-09-2000 (Annexure-~ E). and
also impugned Reference No. F. FER/ AK
Shukla/200001 /PB-132 dated 24-~02~2001
(Annexure- 0) issued by the Respondent

No. .
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8.2 " To grant such further or other relief-

or reliefs to which the applicant may
be entitled having regard to the facts

and circumstances of the cage.

8.3 ~ Grant the Cost of this application to
the applicant.

9. INTERIM ORDER PRAYED FOR:

Pending disposal of the Original

Application the applicant most respectfully

prays +for an interim order for staying the

impugned orders vide No. KVN/FER/YAE
Shuklas2000-01/4422 dated 19~08-2000 (Annexure-
Crg Office Order No. KVN/FER/AKS/ 2000-01/4540~
44 dated 14~09-2000 {(Annexure~E) ° and also
impugned Reference No. F. FER/ AK Shukla/2000s
U1/FPB~132 dated 24-~02-2001 (Annexure- @) issued
by the.Respondent No. 5 till final disposal of
this instant Original Application.

10. Application Is Filed Through

Advocate.

11. FParticulars of I.F.0.:

I.P.O. NO. SQ¢22092
Date Of Issue |9 = 200 ‘ °

Issued from C;uﬁudmgﬁ
Payable at Qu&;u‘fv:t\'

12. LIST OF ENCLOSURES:
As stated above.

«x Verification.
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VERIFICATION

I, 8ri Anil Kumar Shukla, Son of Sri

Ram Kumar Shukla, Primary Teacher, Kendriya
Vidyalaya, 0.N.G.C., Nazira, District Sibsagar,
FIN-785685, Assam do hereby solemnly verify
that the statements made in paragraphs Q*/‘%Q/
QlVi/(v\E/ ;V\Q are true to my knowledge those
made in paragraphs (\v?, + Qf\‘

Aare being matters of records are true to my-
information derived therefrom which I believe
to be true and those made in paragraph 5 are
true to my legal édvica and I have not

suppressed any material facts.

And I sign this verification today on this
the ggi day of March 2001,

: Arid Kemon el
Vee dartamt
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KENDRIYA VIDYALAYA

- PAPER NAGAR, TULI
"~ NAGALAND-798623

- feaiF |
Datedz5/8/ 92“

1

ma;.—.@,s.‘ ORDER

Permiosaiom for acquirrimg hi gher dognae with referenco
to. his application: an.s'%u Shri Amil Knmar Sukla,PRT

; 1 Weveby granted permissiom for acquizﬂ.ng M.Sc(Math) as per
+ the mndiﬂiom g:l.vem Below:- ' g
i : : C
e oo W i : R
| 1?'1 He'is mot grant@d study leaves , _
L. . 28 BHewlr mot clatm for tramafer om tliis gronmdy
| f ? 3§. As per termss and comdition: for the EVS mles @
I - B T - . 4
T Sh% Anil Kumar Swukla |
T : - "n - C . | - .
| e ‘ ‘ mum—qq i(:minya thﬂ-éﬁ?’
i "’ COpy' o g el L ’ ) ' . @N;) fuli - 4
- v ad (]
E | () The Aasmvanu comi ssiener xvs(s R)fa%'ﬂ :ﬁé’f“"‘&ﬁ-m :
e (2) Personal: FneW |
P . (3) offtce copy il
|
% 4 M
W @»




\7 - ANNEZ\U@\E %

. KENDRIYA VIDYALAYA =
j', - ONGC Nazira, Dlst-Slbsagar |

.’, am;ﬁu %a_m , ® 52232 (DOT)

: . 21041 (ONGC)
aﬁqwsﬁxﬁ BUSE fren -y - 78J68J(3Wm)

- ”?‘4 .5, {VI/par/b oK. snulm, PBT/2000-01/4 m_s Duse. 30.C -2 0OV

-omcr_r; ORDER

7. ._ Ai‘tor gerutiny of the e.pplicﬁtion submitted by Shri
B A K. Shutkln,PR'i‘,' permission to appenr at M. Ed. Exeminntion
for th@ gscasion 2000-2001 from Amnomalei Waiversity is hereby
" granted to Shri Anil Kumer Shukle, PRT in accordance with the
provision of the Article = 68 of Eduention Coda.

The pormisson to appctr ot an examination will further
be subjecet to the condition that no preparatory lettve for such
exemination shell be grented to thoe toteher coneorncd. Ho will
only be allowed letve of the kind dus, nnd if no leave ig due
extre-ordinary loave for the days of the oxamination plus the
netunl tronsit timo to the place of the exémination(both woys ).

| The undersigned reserves the right to withdraw the
c.~° permission at eny time in case of any misbecheviour of misconduct
by Shri Anil Kumor Shukla, 'PRT.

\ ) -~

L N , , ( Vijay Bmtmg'-r )
Y S L Prineipel,
I Shri. AOKG Sh‘dl{lﬂ*’ Kendriya.yidxnlayn_g. zj_.g'l.
Pry, Toticher, . ' Prinetpnl
}_{;Y__QE&?_E@E}E" ' ‘ Rendriye Vidyalayo

w30, Nazise.

£
¥

%

e b At e im0
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, KEI\JDRIYA, VIDYALAYA ONGC NAZIRA . 4
| o | , ,
. NboKVN/PGr/'A K. s/zooo..m/ 43’73qu 3 .0 Dete - : 14.9.2000

OFFICE | O,RDER

| VldO the ot‘f‘lce order No, KVN/Per/A K.S/2000-
o1/Lml+5 d'vted 30 . 2% the permission to oppear at M.fd.Exominat-
flon for the' session 2000-01 from .Annﬂ aloi U‘m.wr«ity whs gronted
to ‘sri. Am.l Kwn'w Shuklg,PRT. , : "f"“"""" S

e

, During the last two monthc* the I‘OpC"tcd act
o oi‘ ml.,bch'wv:.our, mlsccmduct and grave aegllgcncc in performing
the assigned dutics has s been obsorved by the under«igncd in the
'cl'*y to day beho v1r>ur of the said Sri Anil Kumor Shuklo o, PRT.

B Kcoplng the. last para of the referred of fico

ordchLhe under signed decms it flt in the larger interest of thc

- vidyalaya to withdrow the pomimmon 50 gronted to the gzoid Sri
| Aml I(urmr Slmkl PR.L for the M.Ed. Exomination.

. ' How thorefom Sri il Kumer Shuklo ,PBT is
.horcby motructcd to 'vct ﬂccordmgly.

el : <j;\\\\\; Q?

T oa
R | R | { Vijoy Bhctmagar)
- 7 . ' R ‘ . o ' /p‘zrnuﬁm1];]n
' Copy to := ' ' , : ( Vidyala
. Py ‘ . | ) . {)’[;:1:(\“ ly:":‘ - (r\',,gn_n?)
1o STl Anil;Kumar. Shukle,PRT, K, V.ONGC Nazira,
2, Tho Aset’ée Commissioner KVS, Sllch"r R:gion.
3. The Chf»lrm 1,v°4 C.K.V. ohch N&zlru*
o .
- ( LELELFLELELE
. | ,

5 .
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p//od in tlmt porw_od was
hdorsigned observcd thnt

t
.~’ )

Lol e g

sectlon, whcn nskczd about

| -f'_',' No. KVN/Por/A. K. 312111{10/?000-01/4'{ 7.2— Date 2 19.8,2000

'\ omzcw ORD::.R

““‘-‘-*--

e // . bmilo thc w&d@r«igned s on round in,'.ﬁ't'h
period by 198, 2000 it whs found that Sri Anid) Rumer Shukle P’R_T__—"

Y inply sitting in chedr in elags~Iv (A) whorans the seheduled

for Maths, Again ﬁfbcr 10 mmutm the
Sri Anll Xumor Shukla ' Wwoe sitting 1o,

/,mcn -aslked he rcplied thnt Ibvision is going on wherooﬂ the entire
blockboard w’is bl'mk 'mrl students Were vusy in aelf <‘tudio 8

. On tho some dey -in 7th pcriod Shri Anil L
Kumar 3huk1r~ 'wn« i‘ound sitting in the. CCA progrﬁmme of Scondary

hia pcriod ho m.d ity paeriod 13 voeantn,

whcra'vs 111« mgul'!r pmriod ms in IV(A), ' ’

tham in ccA progr'\nm and ngain said that hig period is voennt,

on the same any 111 Gth pa riod ho continucd ”

vheroo« his., m{rulnr period weg in cless ITI(A),

~?‘

The afd.rcstotcd oet of Sri Anil Kumar

'-‘Shuk,la is cﬂtegoriscd Qs Subvorsive of dlsciplino, -wilful abgenec

from tm duty end’ deliber'\tely mlslc ﬂ.ding
2. very scnous z’md ‘grave aot of indiscz.plz.ncﬁ m\Scundb\df‘
. ' “The “oforestoted net. ig f‘cpitition of

the wuthority, which is

pmviou« miscomduct a8 communieated ‘to him vide Memo. nro.err/Por/

A rc'. mmkl”/POOOuO'l/’wm-?‘?

-

{ being trontod as Dioannon
If asuch type of nctivitioq

dated 06,7, 2000,

!\Iowtmrotoro the doy 5.0. 19.8.2000 15 \

inrospcet of ary M1l Mamnr Almkln, PRY
or.2ny other act of misconduct or

indisciplino is 'o’b}'s:fervcd in future yEhe nceogs ary}_disclplin.

pmcaedingo undor ﬁrulo 16 of‘ C‘CS(CCA) Jules 1965% will be initi
gﬁia«t thc said Ezrj_ Am.l Kum'ﬁr Shulcl PRT.

nted

[ T
’N~

T ——

Copy to 2w

“

‘\/l./Sx"i Anll K’um"r Shukl" PRT.
| R

G, N na(_\,sam)
The Assistont Gommiah,io’lcr,xv Silc!wr Reglon oua w

'
-

-3, Tlm Choirman,V.M.0. K.V,

"?’u .

T “"'._

(Vi jz'f '
./F%'Tgaam

Rendriya Vidyalaya -

OI;GC Ha zirﬂ
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The Palncipal,
K.V., ONGCL,
Nazira (Assam).

Sinrn, ‘
i Kindly reder to Opbice Orden No.KUN/Pers/A.K.
Shukrla/2000~01 dated 19.08.2000, wheredn centaln observations
have been made bq the Principal,K.V., ONGC, Naana The. point-
wise c&aa&ﬁ&cat&on A 4ubm4tted as 6o££ow4 ’

l
1. A4 the Unit TeAt were AChaduzed w.e.h.
21.08.2000 W 20.08.2000 being sunday), the revdsdlon exerclse
was godng on and the undersdgned was closely mondtordng the
nevdsdon wonrk o the students. The students were coming to
the undersdgned and getting thedr doubts cleared.

: 2. Regarding the VIIth & UVIIIth pertods on
the same ddy L.e. 19.08.2000, it may be submitted that VIIth
& VIIIth pea&od were not assigned to me as per the time table
provided by the Incharge, Primary Section ( copy o the same
time table enclosed). TR e

. 3. As 4arn as - Memo No. KUN/Pers/A.K.Shukla/
2000-01 dated 06.07.2000 446 concenned this was clarihied

- to the Prlncipal and he was appeared to be' convinced by the

hacts/explanations given by the undersigned and 4t was glven

| to understand by him that no further written submission wasb

requined by me.

! In vdew o4 the above facts, the case may

kindly be jconsidered sympathetically and the "Dies-non'" as

proposed Tay be consdiderned to be expunged and At may krindly
be communicated o me accordingly.

Vourns dalthbully,
: ' S\
S
[ Anil Kumar Shukfla )
. P.R.T.
g : ' KV, ONGCL, Nazira
: {Assam]

Date : 25.?8.2000.

Copy %o

1. The Asatt. Commissionen, KVUS, Sdlchar Regdion.
2. The Chaiwman, YMC, KV, ONGC, Nazéna.
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The' Principal,
K.U., ONGCL,
‘Naana.

Sir,

: Kindly nrefer to Obfice Order No.KUN/Per/AKS/2000-
01/4542-44 dated 14.9.2000 whenredn certaldn observations have
been made by the Prdncipal, KV, ONGC,Nazira. Polntwise  clari-
fication Lo submitted as undenr o

1. The undersdigned returned back at around 3.00 P.M.on
12.9.2000 trom Sdlchar atter escorting Sports panticipants
from KV, ONGC, Srikona. Due zo changed weathen conditions and
Long Journey. I was not peeling well and having high . degree
dever. On the same day I submitted my appllcation [casual
Leave) 4in advance 4or 13.9.2000. When I entered Ain Princdipal
Ofbice, I was given to understand that the Principal was not
An the Offiice at that time and Shai Y.N.Yadav was ohbhilciating
as Incharge, Padncdpal, KV, Nazira. Theretonre, I submitted my
application to Shri Yadav hor granting the same. :

As I was 4LL, I consulted GDMO, ONGC, Nazira on
12.9.2000 (evening) who advdsed me to take two days nest with
efifect from 13.9.2000. Medical certiticate issued drom GDMO i
enclosed herewdlth.

Next day L.e. 13.9.2000 when I was called to resume
on duty by the Principal, I was having no opiion other than to
resume on duty though I was not well. o

On the same day when I was teaching 4in class-III(A],
I© fadinted down, then three Teachers namely S/Shri M. Pandey,
Ashok Kumar and kmSufoil Bora helped me to take 2o the staff rnoom
hor rest. The students o my cloass-III(A) are also witnessed
to Lt.

As the Leave was not granted, I was dorced o
attend my duties on 13.9.2000 and 14.9.2000 againat the
advise of GDMO, ONGC, Nazira.

The undersigned also met the Principal in person
and narrated my plight o him. I also cLaritied the
misunderstanding created on 13.9.2000 due #o my AlLness during

_that perdiod.

Yot

ﬁ,«»
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: In view o4 the above submitted facts, the case may
be viewed accordingly & di

ed non as proposed may be
considerned to be expunged. 7.

he Samyg also ‘Al be
COMmeunmd eiites o 7. ird ' ‘é?

Yours faithfully,

Dated : '

( Andl Kumarn Shukla )

99, oo - P.R.T.
2-09. 2opv : K.V., ONGCL, Nazira,
(Assam)
Copy o :

1. The Asstt. Commissionenr, KUS, Silchar Region.
2. The Chairman, UMC, KV, ONGC, Nazinra.

PQ,QU\/)\OL Mmoo 2.9 2070
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FORM -T3 — D~ , R gYuag- G
SfMEDEGAT, CHRPLELGATE OF FLIR HETIY 10 ULy

/‘Sigxgture of an Employece - ﬁﬁgv” : . 237

['-.

T LS =V B GLvLL Surgoon/stall snge.
- Aubhorised Hedicol AblLond.
of Reflstered Medical
/' Proctitioner.

do hereby certify that I have carcefully cxemined Sh/dmd Awal Koo Shakdo
whose signoture Ls given above, ond find thot he/she hos recovercd Crom
his/her illnegs and lg now (it to rcsume dutics in scrvice.I also ccrtir;.
thot before arviving abt this declolon, I have examined the original
medicol certificote(s) and statement (s) of the cage (or cortified copics

thercof) on which leoave was gronted or extended ond have token theoso
into congideration in arriving at my decision.

-

|
f
i
|
f
!
{
!

, h Clvil surgeon “'ﬁﬁfﬂourpcom
Date rf{/q/bgu_ " ' Authorig soll Me JcoJ Achnd*nL
Y Y Rogngtorod hchc“L Pr»otitlow<r.
f dl’
NIM-C

MEDLCAL CERTIFICATE OR SMPLOYERES RR,O‘N“JD iD LINAVE OR

T RKURH3ION OF LUAV Of" COMMU TATJJ« 08 LEAVE
Slagnature of fhployee

I,ﬁﬂ_ﬂ2§ximm§*,Fgwﬁj“;_mﬂ__ ofter earcful pergonn) cxnmluttbion of
the cage hereby certify that oh/emedéJmLM_mﬁ- Shadn Ay . whose
Signﬁture is‘givon oWwove ,is suffering from U .R.T- &

and I constder that o period of absonce from duty of

wjﬁh cffeet from o /%/24/ _is obeolutely ncecs ory iorAAﬁo
“rostoration of his/her | henlth,

AMithorigsed Mo ¢$ Ahlvwd‘nt

\/ -

N"* ‘0\ &g C“ . '\_Ih 1 LL'.‘l:]/D)n\ Spensary p

CDate -]/ 2% CQGDPM). or other MQWHCW1 Practitionar
| 4%8r Ustored )

TR AL e e w7 s b1 - A

-~ .- e e - . SRR e A s ST = eve mepm . s -
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o ‘ Arene KMAE
e 1 I(I"I\TDRIYA VIDYALAYA ONG(“ NA?TRA - N
NowKVN/Pex/A, I{Ls/aooo-o1/4§ 12 *-4 , , -~ Dated 14.5. 2000

1\

o (QFFLCE oamn o

‘wﬁ“*’”' C ,V:* c WHllc thG uadorql gned wos-in the station on,
. 13 9. pooo Sri, Anil Kumar. shukle, PRT sent the applien ‘tion of casual lo'wvo
at- the residence of sri Y,H, Yhdﬁv,PGT(ﬁindi) wvhercas the academi e fn SpG~
ctloa by Sri P.R. L.auptL,Offg A331°tﬂnt Commissioner y KVS(SR) and Smt

Iilotﬁ.mq Bﬁruﬂh,mdu0°tion°3 consultant to KVS wag scheduled on the doy.

Sri Anil Kumor Shukla » PRT Wi g cnlled to tho
- 0fflce to- rouumo tho tea chlng work ossigacd to him S0

as to conduct
”EgdGMlC 1aupcctwoa of all the. tea choru..

géﬁ L erg lnil Kumor  Shukle, PRT reported -in vidyolaya

at 8 30 Yoo hnd throughout the dﬁy was found c‘lcopmb on a student
_bench in » room just beside the Prinecipalfs chomper. Sri- P.R.I,
- olso went 'in the room ond asked Sri Anil Kumar Shukla, "
slecping here o il Kuma ar Shukla replied that he ig

.Guptq
Why you arce mist
N0t fecling welj,
- 8ri Ail Kumar Shuklo was werned by the Memo
Mo, KVN/Pcr/A K. 3/2000-01/1@18-19 dt. 06.7.2k and of even numbe r 4422 A
dﬂtcd 19.8.,2000 thﬂt 1f such type' of a activiticg or ﬁny othor act of

coaduct or 1ndluc1pllne is ob ervcd in future QGCC° sary action will
be 1n¢t1mted nginut xm hJ.mo '

Throughout tho day °lccp1a

’ 1 the Vlclyzwl'vy'1
© premiscs, ,aot porfonnlnb the’ official dutics

S, absenee from the work ig
. once agoin cgtcvorlged as subve rgive of dloClpllHG‘

) . Now thcrcfore the doy i.0. 13.9,0% on why.
aforostatcd'miSconduct hag beon committnd by tho said Sri Anil nny
Shuklo, PRT 45 bcju@ treated as wilryul and unauthori sed tbsence from N
the work ond hcncc the day 13,9.2% is being treated as 'pm M,

| o . T , a
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P . i T

| | ‘ o ~ (VlJ“y Bhatnagar)
P ' e ' Prineipnl
me'to . N i . ‘ S fAcipal r

* ‘ ' Rendriya Vidydlaya
. 1|e Sl"l Au'lll Kum or’ Shukla PRT, K.V.0oNge Noz ira. ONGO, Wazlra (Ausam)
2. Tho Asatt, Commi s $sionor, KV3, R.0,811chor,

3. The Chai rmen, V.i.C. K.7.0m6c, Nazira,
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KENDRIYA VIDYALAYA /

-~ ONGC Nazira, Dist-Sibsagar . Y
' 3t T ST R, R, RAET-RTeen T - 785685 ( STTETH) |
Rd. 7o, KN/ POT/b. Kx SRUKLOJ2000-0T T AT G0 Dwe 06152k

52232 (DOT)
21041 (ONGC)

MEMORANDUM

o G AT 2 mm Gh WP R we o
\

‘ S 1. You submitted oan opplication dated 03.9.2k
to proceed on paternity 'leave from 15.9.2k to 30.9.2k to your home-
town Divyopur(UP) alongwith a.medical eertificate doted 01.9.2k
. 1issued by ONGC Dispensary Nazira with expected date of dclivery
03.9.2k, but iggmx you did not procced and rosumed your dutios 14.9.2k
S after availing the casual leave -for dated 13,.9.2k which was thercafter
" marked ns diesnon due to your 2ct of misconduct and indisciplinc.

R 2. You ngoin submitted on opplication dated
30,10.2k forigrant of paterity leave 01.11.2k to 15.11.2k olongwith
.2 certificata; dssued by-Exccutive Officor,Noger Panchayat Divyapur
.dated 12.10.2k with the date of birth of your: son on 21.9.2k. The
leave was granted, tentative arrangement of part-time toacher agoi-
nst the leave voconey was made but you did not proceed ond joined
‘your-dutles-énd consequently the vidycloya administrotion hnd to face
cmbrasement ?Y"cancelling the said engogement.,

~ 3. Onecc &gain you submitted on opplication
doted 23.11.2k by registered pogt (RL No.3747 dt. 24.11.2k) for
paternity le2ve from 27.11.2k to 11.12.2k but you did not proeced
and joined your dutics. *

: 4. You agoin submitted on application dated
02,12.2k through rogistered post(RL No.4131 dated 02.12.2k) which
was found in.open and loose condition by the post office oand after
getting the same proteocted in o sctled cover wos sent to the under-

~signed by the 'post office on 05.12.2k. The copy of the same appli-
cation was submitted by you in person on 05.12.2k for granting
paternity leave from 06.12.2k to 20.12.2k. But you did not procccd
ond attend school duties on 06.12.2k. . '

: I could not understond the motiwe behind sub-
mitting the dpplicttion agdin and egoin and not procceding to your
homwtown for|aveiling the sald loave. It reflects upon your 1ock of
general deportment which amounts to be & gross misconduct and
delingqueney on your part. .

2

.

o Now thorefofe you arc hereby instructed to
submit your written stotdment within thrce days expleining the ro

! sons for such misconduct, , <:i‘\\\ \ b
~ | - ) . 3 ———— '
To P ( Vijoy Bhotnogor)——"
. | | | | Principal Ef1efa
Sri Anil Kumor Shukla, A ITCPUE
PRT, K.V.ONGC Nazira Keadriya ;*;;;3;”@
-------- L Vg Wiy = S, YA ¢
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To S
' The Principal,
K.Vop ONGC, ’
Nazira (Assam)
Sub: - Casual leave on medical gf@und.
|
.Sir 0

% - wWith due respect, I would like to inform that
I submittod an application on 2.,12,2000 through my brother as
I wag suffering from sickness and applied for leave for
2 days w.e.£. 2.12,2000 to 4.12.2000. To this effect I had

submitted a certiflcate from medical Suptd. ONGC, Nazira

who Examlned me . The doctor advised me to take leave for

the above mentloned days.'

_ I have come to- know that you have not sanction
my leave only in the mid niqht of 2 12 .2000 through Mr.
Y.N. Yadav, P.G.T. (Hindi) over telephone.

Kindly let me<know whethef my dbove leave is
granted by you or;not. If you have not granted my leave
kindly let me know the reason of not granting my leave.

Thanking you.

Datéd : 5.12.2000 Yours faithfully,

Enclosure : Medical Certifi- - o
f cates. , u”
; | (ANIL KUMAR SHUKLA)
‘ P.R.T, .
~Copy to : o K.V., 0.N.G.C., Nazira

1 -G,
1) The Asstt. Commissioner, KVS, (Assam) .

Silchar Region.

2) The Chairman, V.M.C., KV, ONGCL,
Nazira.

e
- W%

l;vf““
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TO

The Principal
K.V., Nazira.

t

 Date :- 07.12.2k.

Ref : « Your Memorandum dated 06.12.2k No. KVNPex/

A.K.Shukla/2000-01/4792.

Sub !t - wWritten Statement of the above nentioned
: Memorandun.

5ir,

Respectively bags to state that I have received
your memorandum menticned above, I could not proceed to
my home town on paternity leave on schedule dates as '
mentioned in your memorandum due to the fact that in all
the occcasions you did not inform me whether paternity

leave as applied by ne réélgranted by you or not in
i

written. Unlegs and unt I receive written permission
from you to leave the station in order to avail the
paternity leave. 1 cannot proceed to my home town.

The questionpfmy gross misconduct and delinguency
on ny part does not apply in my case because 1 am always
obedient to rmy superiors and always duty bound., There
is no slur in my long Seven years service life. Hence
you are resquested to accept my written statement and 4o
the needful from your end.

Yours faithfully,
@W\’W
(Anil Kumar Shukla)
_ pRT) K.V.ONGC NaZirao

NI




s A PO 4 o

)T 9\%’ o Avng vu o -

: H“DEQ/\L O f‘H' TCATE "R 1l PTOYIZ?& REGC W nED LEAYE OR
QAI”“JU] Qil Oh~ LIUAVE Of COMGUTATLON OF T.8AYTS, i%
Ihd LXy//’
j!m e o taployoe ROV -
LNAEIES OF) R e

| ’}’ﬁwﬁw\/\;‘hl*\‘lfi.%”.j\ﬂ_} eonlter enrefMmd personnl cxominnLion of
t,hr" /ﬂrc hereoby carbily uhrwﬁ)h/m’f A ket wrhose

ol"‘% turc iz wiven ohove ,is suffering from DN N fad

fmd! L cowiflor that o portod of absonec f‘r'm xlutv of 723

P,
n s ewmsd o L

,JLLh olfact from 1\&‘1 g0 o 4)!»}:01" "bs'olu ly ncccssnry for the -
rc”lor‘ﬁlﬁfm of his/ber honlth, |

f }f R ? | | S 7ﬂd

! n ‘ At lmmDﬁcd R INY PARANIARR A 1

- ............M‘yh"&‘t‘ frz/h,pmrw
? P ta W‘” - , | or obher .1“91“\1“31‘. Shitioner

e 42 4L S b et o

P (Boriastored)




| 28— Y
FORY -1 - : | "5\

F RSN OAL Gl WOOE TITSS  GLTULY Bl ey
y Rl Lo G lH 10 ‘Tu O LoD .L.) _‘{,’Q’\lla,\\lj//l" DUy
-iﬁi.{;l):\l;x17?c: of ~n iﬂir;n loyee _"ﬁ?§§3?vx}ii o

! , . . . ! :
h%«....]):(. 28 . J’/«.'\(‘“"‘T"’\')","'”1"‘5.‘.‘-..., U\‘.&u_~ VAN @5”'7",';‘37(7’”/’»”3"‘-f' Fodge
; : . /\ul;hfn“iuc‘k'l Hedionl Atbend

of Relistercd dModlceol
Procbitioner.

! i

|
|

o howhby certily that I hnﬁc cnréfully cremined 3h/dok umfﬁmk_uSEdS}f“
%hwmo sirnature Laogiven ahove,md find - Che b he/ad® has recovercd ron
fi /h@r Llineos and ls now €16 Lo rosume dntics dn scoviee.T olgo cerid
lh”{ he fore arviving ob this deelsion, [ hove examlned the ortginol,
medienl, certifleate () and stntement (s) of the aage(or cerbi fied caplog

Lhorcof) on which leavae was grantod or cxtonded ond have taken  Lhose
Into consddernbion In "rvlviuf ab my deelsion, :

,’f( o t"'" b J()‘,,\,v &\,\T\/V\ Vf el sy . }/)610,\,?//

Clvil SurpCOHYSt:f. Siweccn

_ ~ : ARAN

I ko Q\l%fdy , Mthoris (&ﬁarﬁﬁbx ﬁ(:«nd“nl

eprl et LPied M(“(‘ﬂ r\'\ﬂz\q oot it mer,
G-

e e e e e L U e



KENDRIYA | VIDYALAYA ¢
f ONGC Nazira, Dist- -Sibsagar ’

e @ 52232 (DO T)
; %EHFR‘J . 21041 ( ONGC |
3 T W, '-nﬁm - foraar - 785685(3Wl'q)

Ref. Mo. KVil/Per/A. K. Shuklo /2000 01/ z\glb : -+ Daz. 15.12.2000,

AR B 3(} _ | R &H\&S?K\)\W N

.To

Sri Anil Kum?r Shuklo,
~ PRT, K.V. ONGb szir .

‘Sub: IREGULAR CLAIM OF LTC . 2000 . . -
nwu*vwn/

It is scca th“t you h“ve cl«imcd LTC frnm Nuzira to Ranipur (UP)
_ ond bock inrc«pect of your fhthcr mother ﬁnd sister.- After cxamiring
'»-your LIC records ovailed earlier ot K.V. Tul:. it infers thot you
'inrvo never claimed LTC 1qre°pcct of your fhthcr mothor ‘and sister,
Since you have “V“ilcd,LTC for sclf oaly in 199%,1995,1996 und for
_only f.mily in 1997. C :

While your transfer from Tuli to thig plnce,you have drawn
transfer TA cloim only for yourqclf your wifc and dependant ome
brother, whorcxs, you have not claimed trnnsfor benefits inrcapcct

- of your.futher‘ mother and sister which also confirm0 that your
father,motbcr and sistor worc mot residing with you ot Tuli.
' As per article 112 of the Accounts Code mbthcr,f ther and
sister ctn be treated as membcr of family only if they are residing
with the Sangathads employco Since they were not residing with you
in Tuli, trqnofer TA benefits have not been claimed and presently
i‘too they are not residing with you, LTC inrespoct your father,mother
; ﬂnd Sister is not cdmissible. -
Now therefore the amount of fs. 7059/-(Rupcc seven thousand and
';fifty nine) cloimed by you inrcspect of your cthecrymother and
391°tcr ot.ndo rccoverdble against you in lumpsﬁm 0s pCr the extont
: ‘5.provisiOd°;of tha LTC rule. . ' ? \ :
: Y ' . -'.'f (‘" )
- L . ' _ ( Vijay Bhntanogor). —
j h&ﬁﬁ'ﬂ

S " Princip
l&/Q " Rendriya Vidyalaye
; ) Nazite.

\
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! Do INITHE COURT OF THE MAGISTRATE AT SIVASAGAR : :ASSAM gz‘
; J ) . . T e
C " - ' Date:29.3,2000
' AFFIDAVIT. ’
¢ I, Sri Ram Kumar Shukla, son of Late. Suraj.
-4 . . ) , .
Pragad Shukla, age about 55 years,  permanent residence
at§Ranipurg P.O. Salhapur, District . Auriya, State -
Ut?ar Pradesh, preéedtiy_residing_at.Quarter No, B.76
) ONGC Colony, Hazira within the district of Sibsagar,
- ASFAM,_do hereby ébl?mnly'affirm and declare as -
' follows ;- .
Ty ,
Al 1. That I am an o0ld man and having no source of
—~4 ]\ Y 1) N . .
W%\O,\W o
! : o0 . ' .
] P\ 1 g@ﬁ 2. That Sri Anil Kumar Shukla is my eldest son,
| KLt 'ﬁ'&% .
; N | :
: i _’3,{ That I and my wife Smti Nirmala Shukla and my
y T minor son P.Harsahvardhan and my minor daughter are
: i dependant on my eldest son Sri Anil Kumar Shukla and '
i i -_al?o residing with him in ONGC Colony, Nazira, Cuarter :
;It ) ‘ I\b', B...76. ’ ' ' ‘ . {
! ; N . : ‘ ' ; .
g ! . ’ Co ntd “«ne /
% ! ‘ :
5 | /\* T
? ' G %
1 e
e N o wre _ - t o | - o,



4. " That my other two sons Sri Umesh Ch. Shukla and
Omkar Shukla are residing at our original residence
and they are unemployed and not able to look after

ourse lves,

5. That due to my old age I along with my wife and

£wo childrens living with my eldest son Sri Anil Kumar

Shukla under his care and we are all fully dependant

on him,

Veritication

The statements made in this affidavit are true
£o the best of my knowledge, belief and information and
T swear and sign this affidavit before the Magistrate
at Sivasagar on this the 29th day of March, 2000,

Q@%M

(Ran KUMAR %HUKLA)
Deponent

Signed and solemnly affirmed before me by the

‘deponent who is being identified by Sri Anilkr.SQukla 4

R.K Shukla.

Identified by

\Sentkijier (o knowntome
B> w” 3w
L P.Savma), MAGISTRATE: SIE u%@ﬁ‘z

Povocate e cﬁgﬂ
Q}‘@ e’

Zﬁ%ﬂ
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ONGC Nazira, Dist-Sibsagar

Fefu Rremea
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, 52232 (DoT)
‘; 21041 oNGe)

aﬁ‘qasﬁxﬁ mﬁm femr- f&ramvrr 785685 ( ATEA ),

- Q
KENDRIYA VIDYALAYA o

2:,4 . Fapar/A.K.Shuk1e/2000-01/F.05 .- {32,

Subject := Your obsence fmn duty w.e, f. 20-2.2001,

htving nbtai

hoving proper permis sion,

To

Shri A. K. gShukla
Pry., Tb“char

..-n-----—--.-..----

Datg.  24-2.2001

\_—// !

/

You are obsent from your duties w.o.f. 20-2-2001 wlthout

&3 written permissinn og
mey kindly be cnnsidered

&g written permissinn for ledving stntinn ond grong of lcave n,

Since ynu are remcining absent from your duty without

this act of your is co ‘tegorised 2sg a

willful "buence from duty which is subversive of diseipling, therc~

fore the entire period of abscnce is being treated a3 DIES~NON.

o

e s

< @

( Vijoy Bhotangor )
. Principtl
Kﬁndriyﬁ Vidzol“y“ Ntzir'1

-y e e bk R - o

-u—-..-q-..-

Principal

KENDRYYA VIDY A
NAZIRA 'A

LAYA(ONG
"AM) <

ncd the prior permissginn, presuming your own applicotinn
dated 15-2-2001 sent by Registered post

mentinned in the last pard "therefare this
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Guwahatli Bench W .\{f,

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:GUWAHATI BENCH:

AT GUWAHATI

ORIGINAL APPLICATION NO,121 /2001

shri Anil Kumar shukla

e+ sApplicant

U.0.1 & ors..Respondents

The Respondents No;2;3.4
and 5 above named beg.to file
their written statement as follows 3
1le That all the averments made in the Originél
applica#icn (hereinafter referred to in short as the
application)are denied by the answefing respondents save
and except what has been specifically admitted herein

and what appears from the records of the case.

2& That with regard to statements made in paragraph
4.1 and 4.2 of the application the answering respondents

have no comments as they are matters of records.

3. That with regard to statements made in paragraph

4.3 of the application the answering respondents beg

to state that the permission for appearing in the

M.Sc Mathematlcs exam was given by one of the colleague
teachers of the applicant and incidentally he was offie-
ciating as Principal. However the applicant Shri- Anil Kuman

shukla took about 5 years to pass the M.Sc (Mathematics )

contdeeecse
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ffom Annamala University with just the minimum pass

marks.

4, That with regard to statements made in paragraph
4,4, of the application the answering respondents beg

to state that the submission made by the applicant that
he discharged his duties to the full satisfaction of
‘his higher authorities is not correct. While being
posted at Kendriya vidyalaya Tuli, the then Principal of
Kendriya vidyalayal Tuli had given a memorandum dated
18,2,94 to the applicant for committing misconduct of
refusal to perform the assigned duties and that too
withdn just four months of service. Again another
 memorandum dtd 26.,8,94 was served upon the applicant
sri Anil Kumar shukla for engaging the schdo; students
in his personal works at his residence. Therefore it is
proved that his duties were not upto the satisfaction

of his senior authorities.

However the permission to apﬁear in the M.Ed
Examination was éranted'to the applicant under the
extent provisions of article 68 of the education code
with the clear speaking last paragraph of the order.
"The undersigned reserves the right to withdraw the
perﬁission at any time in case of any misbehaviour of

misconduct by Sri Anil Kr Sukla."

Se .That with regard to statements made in paragraph.
4.5 of the application the answering respondents beg to

state that there is no question of herassing the applicant
contde.e )
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without any reason. The order dated 19,8,2000 is
self explanatory in itself when an employee commits
any misconduct or indiscipline the provisions of
CCS(CCA)Rules, 1965 becomes applicable, In the instant
case the applicant Sri Anil Kumar Shukla abstained from
the assigned duties and mislead the controlling authority,
and hence the provision of imposing dies-non for the
particular day that is 19.8,2000 was applied. When a
teacher doeé not wilfﬁlly attend his prescribed duties
‘or allotted peripda the class remains vacant and tﬁe
teaéher who is being paid salary for the allotted work,

the doctrine of "No work no pay" applles.

6; That with regard to statements made in paragraph

4,6 of the application the answering respondents beg

to state that the submissions made by the applicant are

not correct. The applicant twisted the facts and manipulated
it in his own way. The representation dated 25.8,2000
reflects upon the attitude of the teacher who seems toO

be not at all sincere in his duties .Dies -non for
19,8.2000 was imposed for not performing the assigned

duties.

e That with regard to statements made in paragraph
4,7 of the application the answefing respondents beg
to state that the office order dtd 14.9.2000 is also
self explanatory . At the time of academic inspection
in the Vidyalaya when the education officer from .
Silchar and Educational consultants to the Kendriya
vidyalaya Sangathan were present in the vidyalaya,the
applicant Shri Anil Kumar shukla was sleeping in'a room

for throughout the day.Therefore it is quite obvious
contd



BN

-4 N W
that the salary cannot be given for just sleeping in the
Vidyalaya and not performing the official duties and

that too on a specific occasion of Inspectidn day.

8e That with regard to statements made in paragraph
4,8 of the app;ication the answering respondents beg
to state that the &8 averments made by the applicant

is not correct.Since the applicant has been committing

 misdeeds and misconduct constantly,his permission to

appear in the M.Bd examination was withdrawn exactly in
terms of the provision in the eitent provisions_of the

Rules.,

9, That with regard to statements made in paragraph
4.9 of the application the answering respondents beg .
to state that the submission made by the applicant are
not correct; Since the applicant had applied for paternity
leave four times but did not proceed for availing the
leave, the memorandum dtdd 6.12;2000 was served upoh him.
Further he applied for paterniéy leave with_effectAfrom
20,2,200f to 6,3,2001 and submitted his application

with his own.remark “this may kindly be considered as
written permission of léaving the station ana granting t
the said leave"Thereafter a committee constitgted of the

teachers verified and found that the applicant did not

- proceed to his hometown and was in the station till

26.2,2001,which amounts to clear misleading.cheating and

befooling the authoritks.

10, That with regard to statements made in paragraph

4,10 of the application the answering respondents beg

contd
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“Se

to state that the extent provision of LTC Rules states

 that the fully dependent mother, father,unmarried sister

and minor brother are entitled for LTC benefiﬁs only

if they normally reside with the Govt.employee. The

" applicant sri Anil Kumar Shukla who is in service‘

since 1993 have never earlier availed the LTC for his

parents,brother and sister. Fehe® Further verification

from staff members it was found that his parents have

not been residing with the applicant ne1£her at Tuli nor

at Nazira ..Therefore the LTC benefits in réspect of

his parents ,brother and sister is not admissisble and

hence stands recoverable. And being the controlling

authority the extent provisions of the LTC rules was

applied,

11, That with regard to statements made in paragraph
4.11 of the appliéation the answering respondents beg to
state that the letter dtd 24,2,2001 is self ~explanatory
since remaining absent from the duty without propér,
permission is being categorised as willfuldy absence and
and as per the provisions of the rules,liable to be

treated as dies -~-non,

12, That with regard to statements made in paragraph

4,12 of the application the answering respondents beg

to state that the applicant sri Anil Kumar shukla is not at .
all sincere in his duties as has been observed on the
academic inspection on 12.1.98. The letter dated 13,.,1,98
issued by the inspectiong authority is self explanatory.

The memorandum dtd 7.10.98 ,8.10,98 and 17.10,98 issued

by sri Dheer singh,the then principal of Kendriya Vidya=-
laya Nazira clearly speakds about the volumes of

perpetual indiscipline and misconduct.which was
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further confirmed vide memorandum dtdg 29,10,99
issued by the Assistant Commissioner, Kendriya vidyalaya
Sangathan,silchar for sustaining adverse entries in his

Annual @Gnfidential Repdrt.

13, That with regard to statements made in paragraph
4.13 of the application the answering respondents beg
to state that it is found from the records that all
the controlling officers at Kendfiya Vidyalaya Nazira
have found the applicant'habitnal of misconduct and
therefore there is no question of having personal

grudge by Respondent No,.5,

14, That with regard to statements made in paragraph
4.14 of the application the answering respondents beg
to state that the applicant besides drawing monthly
emoluments of Rs,10,028/- also is in practice of unauthoe-

rised money tending business at an exorbitant rate of

interest ranging from 5% to 10%.

15, That with regard to statements made in paragraph -
4.15 of the application the answering respondents beg to
state that the applicant has been violating the prescribed code

of conduct and not fulfilling his duties and job.

16, That with regard to stétements made in paragraph
4,16 of the application the answering respondents beg
to state that the Respondents beg-& No,5 have been

Ontde e
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his specified duties. Hence there is no unlawful deeds,

17. That with reggrd to statements made in paragraph

4.17 of the application the answering respondents beg

to state that the Original application has not been

filed with a bonafide purpose but to affect the natural
‘cause of law as the applicant has come to lear that the
chariman vidyadaya Management committee has recomended
the transfer of the applicant on administrative ground and
have further recommended stern action against him for

M~ imposing sever corporal punishment to the students of

class IV by sri Anil Kumar shukla,

18, That under the facts and circumstances state above
it is prayed that the Hon'ble Tribunal may be pleased
to dismiss the application with costs.
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-VERIFICATION=- ¢q)

I, Shri D K Saini, son of Shri C L Saini,
aged about g4 Vyears ypresently working as the
Assistant Commissioner, Kendriya Vidyalaya Sangathan,
Maligaon‘chariali under Guwahati Region do hereby
verify that the statements made in paragraphﬁﬁy&@ 3/6)'#18/
11,13, & 18 are true to my personal knowledge
and those made in paragrah 4,5 4, Jo, /2, ) 4

are based on records.

AND I sign this verification on this the 25th

day of June,2001 at Guwahati.

Place : Guwahzti

Date : 25! 0€ 13001 L
lﬁwzwlm

DEPONENT

e



waT safas afsmm
Ceatral Administrative Tribunal Lj-g,ﬂ

| 4 AUG 2001
naigiet  Agadie ¢
3 Guwanati B-nch f
IN THE CENTRAL ADFINISTRATIVE-FRIBUNAL :: GUWAHATI BENCH ::
GUWAHATI BENCH.

Lo

Mu‘g ea}é .

/13.08 0/

Porric

}leot

ORIGINAL APPLICATION NO., 121/2001,

Shri anil Kumar Shukla . «ss Applicant.

- Versus =

Union of India & Ors. ... Respondents.

The Respondent No, 5 begs to file this Written

Statement as follows -

1) That all the'avermalts and submissions made in
the Original Application are denied by the answering res-
pondent save what has been specificaily admitted herein

and what appears from the records of the case.

2) That with regard to the statement made in para-
graph 4,1 of the Original Application ( hereinafter referred
to as the O.A. ) the answering respondent admits that the
applicant is a regular employee of Kendriya Vidyalaya
Sangathan ( KVS ), which is an autonomous body under the
Ministry of Human Resource Development (HRD ), Government

of India where all the rules and regulations framed uﬁder
Article 309 and 311 of the Constitution of India, prowviding

multi-faceted fundamental duties and responsibilities,

3) That with régard to the statement made in

contdees 2
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paragraph 4.2 of the Original Application the answering

respondent has no comments to offer,

4) That with regard to the statement made in
paragraph 4.3 of the O0.A, the answering respondent begs
to state that the permission for appearing in M.Sc. in

s e

Mathematics examination was accorded by one of the colleague

e
teacher of the applicant who incidentally was officiating

Principal , However, the applicant could acquire the degree
in M,Sc Mathematics from Annamalai University in 5 years

that too having obtained just mimimum pass marks.,

5) That the answering respondent denies the correct-
ness of the statement made in paragraph 4.4 of thOriginal
Application as the statements have been made to mislead

this Hon'ble Tribunal. As a matter of fact the applicant
never performed his duties to the satisfaction of his higher
authorities during his posting at Tuli, In this connection
it would be relevant to refer to the Memorandumé dated
18.2.1994 and 26,.8.1994 whereby the Principal, Kendriya
Vidyalaya, Tuli had pointed out to the applicént the
misconduct of refusal to perforﬁ the assigned duties, that
too, just within the fourth mbnths of his service, Further,
the épplicant was warned for engating the school students

in his personal work at his residence., The permission for

M., Ed degree was granted to the applicant under the provi-

sions of Article 68 of Education Code with the condition

contd... p 3.
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that “the undersigned reserves the right to withdraw the
permission at any time in case of any misbehaviour or

misconduct by Shri Anil Kumar Shukla."

Copies of Memorandums dated 18.2.1994 and
26.8.1994 are annexed hereto and are marked

as Annexures I and II respectively.

6) That with regard to the statement made in
paragraph 4,5 of the O.A. the answering respondent begs to
state that the allegation against the respondent No. 5 i.e,
“started harassing without any reason" is quite fictitious
and frivolous as the order dated 19.8,.,2000 ( Annexure - 'C'
to the O.A;‘) is self explanatory. When an employee commits
any misconduct or'indiscipling, the provisions of CCS (CCA)
Rules, 1965 are attracted andriarticular when the applicant
wilfullygékyéined from the assigned duty and tried to ﬁis-
lead the controlling authority, the provision of imposing
dies.non for the particular day is equally applicable, If

a teacher in a school does not wilfully attend his prescribed

period the class will remain vacant and the teacher who is

" being paid salary for the alloted work does not perform

the assigned job, the doctrine of "No work no pay" is

applicable to such teacher.

7 That with regard to the statement made in

paragraph 4.6 of the 0.A. the answering respondent begs

contQesee
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to state that the applicant has twisted the facts by
manipulating the actual facts on his own way. The represen-
tation dated 25.8.2000 reflects upon the attitimde of the
applicant who is not at all sincere to his duties and, as

such, dies-non for 19.8.2000 was imposed for not performing

the assigned duties,

8) That with regard to the statement made in
paragraph 4.7 of the o.A; the answering respondent begs
to state that office order dated 14,9.,2000 is also self
explanatory as because at the time of academic inspection
in the Vidyalaya when the Education Officer from Silchar
and Educational Consultant to the KVS were present in the

Vidyalaya the applicqEE>3guLjﬂgggggu;;ul_gsgggg;/It is quite

obvious that salary cannot be given for just sleeping in
Wt » pufwnnnw iy waf  dwtits
the Vidyalaya andithat tdo, at the specific occasion of

inspection day. This clearly reflects the manipul ativess -
skills of the applicant. Further the applicant took 9(nine)
days to file the representation dated 13.9,2000 against

imposition of Bx Dies-non.

9) That with regard to the statement made in

. paragraph 4.8 of the O.A; the answering respondent begs

to state that since the applicant has been constantly
commiting misdeeds and misconduct his permission for M.Ed.
Degree was withdrawn in terms of the provisions mentioned

in the extent provisions of the rules.

contd...
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10) That with regard to the statement made in
paragraph 4.9 of the O0.A, the answering respondent begs

to state that since the applicant with ulterior motive

applied for paternity leave four times previously and

subsequently did not proceed for availing the leave, the
Memorandum dated 6,12 ,2000 was served upon the applicanta
hastly the applicant applied for paternity leave w.e.f.
t0.2.2001 to 6=3~2001 and submitted his application with his
own remark "this may kindly be congidered as written
permission of leaving the station’and granting the said
leave" , But thereafter it was verified through a committee
constituted by the teachers that the applicant did not
proceed to his home town and was in the station till

26,2 .2001, As a matter of fact this is a clear case of

misleading the authorities,

A copy of the comnittee report dated 28.2.,2001

is annexed hereto and marked as Annexure- III .

11) That with regard to the statement made in
paragraph 4.10 of the 0.A., the answering respondent begs
to state that the provisions of LTC rules states that the
fully dependent mother, father unmarried sisters and minor
brother are entitled for LTC bemefits only, if they norm-
ally reside with the Government employee, It was verified

from the staff members that the applicant® parents have

——
B S

nbt been residing with him and , as such, the LTC benefit

in respect of his parents, brother and sister is not

contd...;
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admissible and hence stands recoverable, Therefore being the
controlling authority it was not wrong to comply as per the

provisions of the LTC rules for the recovery of LTIC benefit.

12) That with regard to the statement made in

‘paragraph 4.11 of the Original Application the answering

respondent begs to state that the letter dated 24.2.2001
is self explanatory. Since remaining absent from duty
without proper permission, is being categorised as wilful
absence as per the provisions of the rules, the absence

is liable to be treated as dies-non.

13) That the respondent denies the correctness
of the statement made in paragraph 4 .12 of the Original
Application as the applicant is not at all a sincere
teacher as has been observed during the academic inspectioﬁ
on 12.,1,1998., In this regard the Education Cfficer, KVS
informed the Principal aoout the observation made in
respect of the applicant vide letter dated 13.1.1998, The
Memorandimms dated 7.10,1998, 8,10,1998 and 17.10,1998
issued by Shri Dheer singh the then Principal of K.V,.,
Nazira clearly speaks about the volume of perpetual
indiscipline and misconduct of the applicant. The Asstt,
Commissioner, KVS, Silchar vide letter dated 29.10,1999
had also sustained the-adversé entries of the applicants
ACR and, as such, this speaks about volume of misconduct

and indiscipline of the applicant,

contBeees
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7.

Copies of letter dated 13.1,1998 and Memo ,
dated 7.10.1998, 8,10,1998, 17.10.1998 and
29,10,1998 are amnexed hereto and are marked

as Annexures = IV, V, VI, VII and VIII resp-

ectively.

14) That with regard to the statement made in
paragraph 4.13 6f the Original Application the answering

respondentd begs to state that it is quite evident from

‘the records that the Controlling Officer, PGT ( Bio ) teacher

and complaints by parents and students at K.V., Mirza have
found the applicant habitual of misconduct and for the
aforesaid reason have been issuing Memorandums for such
misconduct and misbehaviour and therefore charge of bearing

personal grudge by respondent No. 5 is quite ridiculous.

Copies of the aforesaid Memiorandums are

annexed hereto and are marked as Annexure= IX

Series,

15) That with regard to the statement made in
paragraph 4 .14 of the 0.A. the answering respondent begs
to state that the applicant as claimed is not a poor
employee as he is drawing gs. 10,028 as monthly emoluments,
besides this he is also in practice of unauthorised money
lending business at an exorbitant rate of interest ranging

between 5% to 10%.

contd.ese
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Copy of a complaint against the applicant for
lending money at an exorbitent rate of interest

is annexed hereto and is marked as Annexure- X,

16) That the respondent denies the correctness of
the statement made in paragraph 4.15 of the O0.A. as the
applicant on the contrary has been violating the prescribed
code of conduct and not fulfilling the duties and job which

he is expected to do as he is getting a good salary.

17) That with regardd to the statement made in
paragraph 4 .16 of the Original Application the answering
respondent begs to state that as he has been controlling
48 other employees and has been performing his duties as
apecified the question of commiting unlawful deeds as

alleged is quite baseless,

18) That with regard to the statement made in
paragraph 4.17 of the O0.A, the answering respbndent begs

to state that the instant Original Application has not been
filed bonafide as would be evident from the facts stated
above , Moreover, the applicant has come to know that the
Chairman, Vidyalaya Management Committee has recommended
his transfer on administrative ground and further recommen-
ded for stern action against the applicant for imposing

severe corporal punishment to the students of tender age

of Class = IV,

contd ...
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19) That under the facts and circumstances stated
above, it is respectfully submitted that the claim of the
applicant is totally frivolous and vexatious and is liable

to be rejected by this Hon'ble Tribunal,

VERIFICATION ....
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VERIFICATION

I, shri Viﬁay Bhatnagar, Son of shri J.Pf
Bhatnagar, aged about 51 years presently working as
Principal, Kendriya‘Vidyalaya,.ONGB, Nazira do hérEby
verify the statements made in paragfaphs 1, 2, 3, 4, 6,7,
8, 9, 11, 1z, 16, 17 and 18 of the Written Statement are
true to my knowledge, those made in paragraphs 5, 10, 13,
14 and 15 are being matters of records are true to my
informétioh derived therefrom which I believe to be true

and the rest are my humble submissions before this Hon'ble
Tribunal |

th
I sign this verification on this the 15~ day

of August, 2001 at Guwahati.

(VATEY BUATNAGHRL

SIGNATURE
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To

Ref, No....KVE/ . ./93-94/

Sri A.K.Shukla,PRT

K.V, Tuliangnlaﬁda

Sir,

on

i

displinary action may be taken agai.nst you for the re
even of duty.

35’?%[

Ar\mexu rzc

I.

e

KENDRIYA VIDYALAYAZ Sz

APER NAGAR TULI
' NAGALAND-798623

. feiw
- Datcd .1 [9

the 'black board of Class IV-B dur:lng unit tost

instructed by I/c Exam.Primary section on 17.2,94,

It has been brought to my notice by written
“ application that you have dewled to wrate the question

" You are_ horeby directed to emplain the fact within

anii L

~

~3(three)days after roceiving of ‘this letter, Why not E

§

( ANIL-( UMAR ) ¢ -
l Of‘f PR’ cxp,u. P
/ N
3 P
Voo
i
.

o Tasbtart




/MPMORENDUM/ R J
RVY/  [ok-95/ T 28/8fou.!
To

Sri AK.Shukla,PRT
K ,v-cm 11 .Nﬂgﬂl nnd.

\ ‘ 1
Sir, v o o
With reforence to application received by Sri Krishna
Mishra,F/o Master Purnendn E¥ass IV=A dated 26,8,9%, You are

hereby direeted to explain as the following fact with immed~

late effect, ' -

1¢ You here alwaya compd2led Master Purnendu Kumar,Class IV=A
to go to your residenco & your friend's residonce fer

porsonal” work by crossing main read wherxe there is ne
safety & security of children, - - : '

( ANTL {KUMAR )
0ffg, PRINCIPAL
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To,

The Principal

ANNEXURE - III,

Dated s 28,02 .,2001.

sSubs Submission of Report regarding the presence of

Mr, A, K., Shukla (PRT),

sir,

With reference to office order No, F per AKS/2000+01

dated 27,02,.2001 we have to sulmit that in the same evening -

(1) We all the five members went to verify the factual

position of Mr, A.K. Shukla's (PRT) presence at the station.

We went to quarter No = B=76 of Mr, A.K. Shukla and asked

his younger brother namely P. Harshwardhana about A.K. Shukla's

presence, he replied that his elder brother is not there,

(2) Then we approached his nearby neighbours and asked

about the presence of Mr. AJK. Shukla at the station. His

neighbours namely Mr, 2, Abraham and Mr, V, Krishna Sai

replied that they had seen him before two days but since

last two days, " We have not seen him",

(3) Mr, G.S. Rohilla is himself the member of this Commi-

ttee saw Mr., A.K. Shukla at State Bank of India at Nazira

on 24,02,2001 as he stated before the Committee,

From stated findings it is confirmed that Mr. A.K.

Shukla was at Nazira till the 25,02 .2001 and we could not

contd.ees
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extract any finding about Mr, A.K. Shukla's presence after

25th Feb. 2001 at the station.

Committee Members

$

Mr. Y.N, Yadav (1/C).
Mr, S.B. Giri.

Mr. s.P. Mandal .

Mr. D.P. Bhuyan.

Mr. G,S. Rohilla.



To

The Principal,
Kendriya Vidya;gya,
OUGC wﬂz1r

Sub ject - AC"dCMlC Suncrv131on- oh A fShukla.PRTy?“ ;
Sir, : : : 4 'f' anumaJ o
’ Y ~ ]

‘ p ! '\-',-

| The following were observations of losgon of,bh A.K. Shukla,
PdT in closs IV-4, Ehviroament 1 Studies on 12. 01’98. ‘The lcsson
was: SOIL and LAND,

~ 1. Teacher's Diary was made only from 8 01 98, sccns meant
for in pcctlon only.

2. The lesson whlch was planncd for 9.01. 98 was tought on
-~ 12,01.98.

3. Tcachlng proceuo ‘Was one wuy.Iradltlonul mcthod,

%, Lesson plen was not followc@.

5. Bren duster was forgotten by him before start of the
lesson, ' e :

6. Evcn'simolc'tcaching aids were not prepared/uscd. 4, #

leAsen -
éh Aloclie Ll
You are derCde to supcrvis c ho ssdhs of

Shrl A.K.Shukl y PAT 2nd send a report of hlg tcachlng work and
lmprovements made by the teacher to the undcr signed by 31.03.98,

Yours faithfully,
- o (.
‘ {Qﬁ%ﬁ&aiczv Ee
. (PR.L. Gupta )
- Education Officer,

Kondriya_Vidyalaya Sangathan;
Silchar Region:
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KiiDRIYA _VADYALAYA U Z:RA

. . . ' ’ r‘\l ..... .
Ho o KVII/Per/ AeKe Shukla/98=99/ cOAA 5 “ Pate .v07 10o98

..
R " :V‘L'-.:-,L ' L ).
s ¢ T e o
o i
o

i M 0 R A uln u_m S

NS

(] ot
At

It has been observed many timea by ‘thn under-
signed that you ore mot at 21l sincere in your dutiege Even
you are hot managing your class properly which hag been ossi-
gned to you as o closs tcochers Undersigned hag been advised
you to be sincere in your duties for the welfare of the chil-
dren 9 but you did rot care at all. Last yeor during Ponel

pcction » Education Officer of KVS,5ilchar Region has rem-
arkcd vcry badly on your ocrfornonce ond instructcd the under-
signed to supervise your class ond work rcgularly. Undersigned
has tricd his level best snd advised you to becomc sincere
and dedl catec in your duties, but your octivitie“ in classroon
and behav*our'with the children and uwﬂer igned is not upto
the nark a5 expect d from a teacher. /

‘ You are therefore warned to perfornm your dut=
des 51ncorely and to behave properly with the childfen and
v*dyalaya adninig:irations Otherwise disciplinary procccdings
will boi0tartcd against you without any further delay.

o | | | ( Dheer Wa M”
- ) Princ

. Sri AJKeShukla, '

EBZ‘,K.V&T”OZirQr

Copy to g=
: N
The Asstte Commigsioner,KVS(SR). [
l)v(:
( Dheer si nfih )7//“/78
Principa
FRINCIPAL
v V. NAZ'RA

h : 0 an an 0t on o0 O

e o R

3
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|
FENDRIYA VIDYALAYA FAZIRA . %~

Po0¢liAZiRA, DISLe SIDSAGAR
ASSANS 71"‘.":6525

v A i . ,—‘."‘ ally
Noe Vther/A.K.Shuxla/OO-J9/ 563 ‘ ;f-H;qup H Og.qg'gs
’ ..’ AR '.‘~ii,
11‘0 . ' ) ) , .:P | j

Sri b QKoShu!{l?n’ '
Primary Teacher,
K ojl'o LazZira

p————

subJoet ¢ CREATION OF ILNDiSCIPLLE AMD DLSOBEY. OF OFFICE

‘Si-r,

Uﬂdcrqigned has circulated an offlce ordor regarding
allotmont of quartﬂr to various toachors ’ but you rvfured 1o
sign qnd accent the keitrr order by °ayinL, that ' 1 do mot
care for this type of circularg ' « Very next day.on 07.10.98
you hnvn bocn issued another letter from "chool admint«tratlon
regax dinu your behaviour and conduct y which i¢ ot satisfacte
ory at all. Dut you orce ﬁ“ﬂ*ﬂ deni cd to fgggivo the lottor. !

eh0us that you are ot ot oll inuere ted to irprove yourﬁelﬁ,
and trying to pollute the whole environment of the vidyalaya

even by disobeying the offlce orders

i e
-

For your this-type of umlosirable activitics why a
penalty should not ‘be ¢mpogchon You ? Subuit your explonation
befdre leoving the vidyalaya today iece on 98,1498,

Thanking- You.

/
Yours foithfully

( Pheer suigh ) g'(ta[q%
Prid nmpal
p‘”\'(‘l"’A‘ .

Copy €0 t= g. V. NAZIRA

The Assistant Counilssioner,XVS, Ss 1char Region, for *n.ormation.
!

! : ‘ ( theer "illx) g/ (9
’ ‘ Principal
PRI CIPAL,

K. V. NAZIRA

A
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Awvexope - VIL

KEN DRIYA VEDYALAYA

I8 =

Cﬁg’/ ' PHONE—2232 Civil
EPBX —2104

ONGC NAZRA&ASSAM) P.0. NAZIRA
’v ist. AGAR
¥t faanea, ot QA St & mf'm Dist. SIS
' (araw) L Pin— 785685
: R '.
) v . Oo
KVIl/Per/A.K. Shukla/98-°9/ STHUY 0 patend710.98
Ref. 1\{0 ..... ceabressensseies | | ‘
| i
To
Sri Anil Kumar Shuhla,
Prl"ary Teacher,
Sub: . REGARDLNG _QUARTER _ALLOTHENT ORDER.
Sir,

You have been allotcd quarter No.B-162 by the .

_underaigned vide allotment order Mo KVW/35/98-09/5353 dte

06.10.98. The quarter has been alloted ulth reference %o
your Oppllcatlon dated 2346498, vherein you requested the
underglgned for piOVlding a family quartere.

0 ; fomily quarter beB-162 has been alloted
to you.isut, till today you have ve mot nubmitted xunx _the
compliance report of thau allotment order ( 3s instructed

" in the ordcr)

May I know the reason why you have not done
the sare 3s inabructcd in the order ?

3{’“&/10[‘1‘2

( Dheer Singh ).
Principal
PRINCIPAL

K.V.NAZIRA -

Ta

n%
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. " XEWDRIYA VIDYALAYA SAVGAT AN
: RBGIOYAL OFFICL SILC: ’AR

..............

g8y~

i10.7.14CR /96 -iV3 ()3)/ Dated: 20,10,1000,

EEUMORA ﬁmn,,_u( .

fiereas. ""’“///*)’4s A’MX \f\wuw%. Q\m/kf-&

F. R\/r .. 0of feadriva /iﬂualala ONAC, /\/Nj,w’é\ .mas
comaunicated r2garding the adverse entmes in the ACR J‘or tie

‘ uear |1998-0% by ais/her Reporting of ficer, 'byAtha indersigaed
vide [this Of fice iemorancdun of even auaber dated 0L, a9

has /. has%(t . sudattted d repnesenfation raoardtrm the e...mmﬁp- .
ment |of adverse entries vida nis/’yr Jetfer dated 2-0 101‘?"

: On nerusal ancd scruztinn of tha rem'esantatzon
r;g/m/e

of ¥r./i AmA ‘Wl S/""‘k"\ the undersigned las
decided to * --5;\(\4-5\;,,\, .. .tae adverse gntriss in nish
, : ACR3 | for the vear 7”9;,‘2"‘9,as co:riaynicated,

- - . u‘zer(’fore, tne adver*e entrtes connuntagted

to 1}1};‘/117' /117}(,/3 -»brvw\ kwm— M«H PR-’\' _stands szrmfper:

' g%w g -‘ . \
) B - - R Lo 0
T T
To | \{V
;}\!M A,M( kwwu( QW«lq E\Q&V\M\

Pﬁ.l .
WA, on@c »/@mc.

/- . /
- '~ (. P.R.L, GUPTA )
- - E‘))UCATIO v OFPICER
: i FOR S3TT. CONMIRTIQN
- Cooy| to: // . A
N2 N Princtnal,n’ondrwa Vidualaya OA/Crt,k/\/fg.pa. ‘
Sfor information, A s T

| 2 amanal fenfifiatial Repolfts/_bo;_sier Iile.

PRV

t ‘ _wL
R gy

‘ Y A P AV e m———-

' 2

B .
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— ANNEXURE = IXJ{Series)
Dated s 3.11.2000

To,

The Principal

K.V, ONGC

Nazira.
Ref: Your verbal order (3.11.2000) regarding behaviour of

Mr. A.K. shukla (PRT) during to and fro escorting
duty to Silchar for attending Boys Regional Sports

Meet ( 6.8.,2K - 12,8,2K) .
Respected Sir,

Mai I draw your kind attention towards the

following points in reference to the sub ject mentioned above -

1, Throughout the journey Mr, A.K. shukla (PRT) showed
total non cooperatiwe attitude, instead of taking care of the

students during the jdurney he was involved in seeking his

own comfort,

2. During his stay at K.V. Sricona Silchar, he totally
neglected the students, did not go to venue to see the parti-
cipating events, sometimes used harsh langilage and once or

twice using no so good language, as reported by the students

in his charge.

Thanking you,
Yours faithfully,

S4/- Pushant Kumar.



on 12,12.2000 in sixth period Mathematics teacher
Sri A.K. Shukla Sir punished Shilatitya Bengali, S. Wilson
Pramod and Debasis Biswas of our class IV A. He ordered
him to sit d4nd stand 100 times, He also punished me today
by same punishment, I have pain my leg because this Sir

always gives punishment to the students.

Monitor
Dated ¢ 14.12,2000 Class IV A.
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One sﬁm in Mathematics was wrong, which was given
as Hoﬁeﬁork by Sri A.k. Shukla Maths teacher, The teacher
became angry and ordered me to sit and stand for Hundred
times, I did so for about ten minutes, Doing so my legs were
paining. Similar type of punishment was also given to Debasis

Biswas and Shiladitya Bagchi. I still feel pain in my legs

even today.

Name « S, Wilson Pramod
Class -~ IV Sec. - A,

The statement is written
before me :

sd/-
( 8B, Giri )

Dtd. 14,12,2000
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To.,

The Principal

K.V . school

Nazira.
| :
]

My son S. Wilson Pramod studying in Class IV A in
your school, complained severe pain in the legs on 12,12 ,2000
when asked he said that he was asked to make sit ups in the
maths class,., I feel this punishment is too high for a child

of such tender age.

That is for your information.

Yours sincerely,

sd/-
{ Dr, 8.J. Winston)

14/12/2000.
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To

The Commissioner

Kendriya Vidyalaya Sangathan
18, Institutional Area

Shaheed Jeet Singh Marg,
New Delhi -110016

Subject: lmposing severe corporal punishment to the students in K.-V.ONGC Nazira,
Sir,

The Principal K.V.Nazira informed the undersigned that. Shri Anil  Kumar Shukla
PRT has given severe corporal punishment to the student of Class-1V A on 12.12.2000. The
Principal  was instructed to conduct a preliminary inquiry of the incident, Subséquently
vide Office order No KVN/per/A K.Shukla/2000-2001/4810-14  dated14.12.2000 Sri
Y.N.Yadav. Scnior most PGT of the Vidyalaya was appointed as the inquiry Officer
alongwith Sri- A.N.Sarma, Head Master as an Assistant. ‘

[ am cnclosing herewith the inquiry report (three pages) alongwith 10 enclosurcs
whereby it has been established that Shri Anil Kumar Shukla,PRT is found guilty of
imposing severe corporal punishment resulting into temporary -physical disability in the -
students of such’ tender age x : ' o

You arc very kindly requested to please look into the niatter and initiate necessary
action against such tcacher in this matter.

With regards.
' Yours faithfully, "
(L Cﬁ;ﬁ&%‘“
=19 m[ YUV
( N.N.Tayd)
General Manager (P&A)
ERBC,ONGC,NAZIRA
: v &
Chairman VMC,K.V.Nazira.

Ta
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REPORT ON PRILTAINARY INQUIRY : G?’ N @{/

Toxt of Inquiry :~ Vide office order No.KVH/Rer/A.K. -

" Shuk1a/2000-01/4810-14% dated 1%.12.2000 I, Sri Y.N. Tdav, PGT(Ha)

.. hove been cppointed 2s Inquiry Officer alonwith Sri A.N.Sharma,:
- Hetdmastor as &n assistant regording infliction of corporal puni-
_..shmont to tho studonts of class-IV(A) by Sri Anil Kupar Shukla,

-~

* PRI, K.V.ONGC Hazira on 12.12.2000 in 6th poriod. B

o PROCRSDING _OF_TiE__INQUIRY

Myself os an Inquiry Officor ond Shri A.N.Sharma, Bad-
_mastor sterted toking evidences and stotements of tho stuqeﬁgg/;": ,
?"gunrdinns in the following sequenco :- :
| 1.The mother of Moster Debashish Biswas of clags=-IV(A)
‘came to school to lodge o complaint agninst Sri Anil Kumdr Shukla,
PRT obout imposing physicel punishment to her son on 12.12.2000°
'by asking him for x&t sit-ups for more thon 100 timos.She stotod !
© ith2t her son Debashish Biswes rotching hom started erying dusito
. fscvore unbearcble pain in both the logs. Having boon nskod-vt_;how’?
‘jredgon cbout the poin Dobgshish revenled that Sri Anil Kumar:Shukla ,
:[PRT in 6th period during teaching maths ordored him to sit & stond
‘-%l_up for over nundrecd times ag & rosult of whicb."tm child wag:unablo

;to walk nor stend stondily. Immediatoly the mothor took him-f"tb-the
% neorst Dispensery at Geleky . The Medical Officor preseribed som

medicines ond advised to.coasult the Physieien ot ONGC Hospital.
- Nazira.-On-14th- Decomber Hoster Debashish was brought to ONGC, . :
- hospital,Nozire and wes given proper trcatment after tb%‘oughw '
.goxz_tminntion. _ M he
% : ‘

S The mother of Dobashish wls crying litorally as borfaon Co

" lwas not %ble to stand properly, sit comfortably de walk stoadily.

| subsaquently father of Deboshish, Shri P.K.Biswns,lead Constablo
+"C.1.8.F. lodged 2 written compleint datcd 14.12,2000 of the inecident.
" | The written statement and prescription slip are marked &g canexure

i1 to 3. - g b

' 2. Ir, S.J’.lﬁ.nston,Dy.Supdt.Engimor,ONGC,Nazira came to

N ‘ gchool on 14.12,2000 and subzd ttod a complaint that his gon 8, Wilgon

' Promod of class IV(4) was given sovere physical punishment on 12th

| Docomber, 2k by asking to make sit-ups for 15 minutes for Just
'%making 4 sum wrong in mths.Tho fother assorted that the punbshmont

|1mposed wes ® ton high for a child of such tender age", Theyn s .
{written statoment 1s enclosed and marked ag annexure U,

R
R 3. Som students of class IV (A) were asked nbout tha inci-
]dent and they hod submitted thoir written statements confirming the
-imposition of severe physical puaishment whercby Mastor Shiloditya
!B\".gchi(IV-A) hos submitted ghot he did not com on 11.12.2000,545‘7 X
f.there fore he could not bring his hom work on 12.12.2000." Dospite

| this ke wos asked to meke sit-f-up for 100 times and t1ll today ho ig
'having pain in his legs.The stotement 1s marked os annexure 9

| Qo i

‘ ' s y |

i , ‘ R



. The strtement is morked as fnncxure 6.

Page : 2
Mastor 3.Wllson Pramod of IV(A) also submitted that ho wag
also asked to mrke "it-up.. for 100 timcs and b:*vi.lg ptin ti11 tod:‘y.

%

. Migs Pollavi Bhuyan fnd Miss Aauradho Baruch , the cln'ss‘

- moaitors of cltss IV(A) hove confirmcd the ioposition of corporal

puaishmcnt. G‘vcn thoy reiterated that the similor p\mishmnt was

- given .tn Syed Md.Moruf on 14.12. 2000 The written statements ©

morked s cnnexure 7 &nd 8. :

4 4. Moster Sycd Md.Moruf wes acked obout the incident and he
0150 submitted his written statement confirnming the physicol punig-
heont awarded to him by Sri Anil Kumor Shukle,PRT by dsking.him to
moke sit-ups for 100 times. Written stotemeat is markcd as annexure 9.

5. $ri Aail Kumer Shukl?,PRT wos called on 16,12,2000 in the
room nf the Hadmngter and was Asked about the incident.Initially

, ,\ hc refuscd to give anything in writing and '*ﬂked for scven doys time.
Tm grovity of of the situntion wos cxplained to him and thereaftor

‘he hts given his written stoatement accepting of imposing corporal
punishment i.c. sit-ups for five or ten timcs. When he was told abnut
the written complaints ond documentary evidences of imposing physieal
3p\mishmcnt of sit-ups for mnrc than hundred times, thon ho stid thot
oll are telling lic.The writtcn statement is morked os onnexure 10.
| FLUDINGS OF THZ TNQUIRY :
After goiag throuzh all the written and vorbal statements
'nf ‘the Ft'udcnts and guardions ond having scen the condition of the
iIstudents personally it has been ostblished that Sri Anil Kumar,
‘Shukla, PRT hng severaly punished the students/by asking them to
ake 'sit-ups for more thon 100 times. Two students were compl'lini'zg
' about the pain in their ixg thighs ond lecgs even after two dnys of-
impoging the punishment, whoreas Moster Iobashish Biswag is aboutcw e
t111 today i.c. 18.12.2000. " , b
The condition of the parcnts and oand that of the victims
were vory pathetic ond the incideat has ercated & ponie nmong\ tho
studc.lts 23 woll as parents.ioreover, this incident has brought o
| ibad nome for the schoal ag the Doctors and pationts wniting in jvt;bo
hospital startcd tolking adverse about the school and the ineidont.
| OPINIQW OF _THZ__INQUIRY OFFICIR -

- et T s e = s Wy et Sy -y s > > - - - ‘

i
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Duriag lost onc year the vidyalaya has build wp its prcstigiou..
imrge in the soeiety duc to various innovative 'zpproachcs ond acodemic
gpcrsuits.Thc comrmnity of OEI:EC and the civilians have reposed faith in

the tenching learning proccss. of the vidyalaya in comparision to Dolhi

‘Public School Nozira, lxb\:li?‘l\lfi. stoge , the incident of corporal punis-|

hment #ill certoinly domrge,of ‘the vidyalaya. Although scveral depo rt-
mentu 1 circulars and recont decisions of Honournble High Court, Delhi
are in the knowledge of the tcdchers, the imposition of physical
_puaivhmc.lt tno the young childrea of .,uch * tender &ge amounbs to bc
very offensive and condemicble,
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COHCLUoION H

since Sri A.ul Kumar Shukle,PRT is fouad guilty of
‘rdclibcratcly imposing severe corportl punijlmcnt i
ability in®
o stern punitivo tction

Waca |

e dpen b
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.:.'-Tcsulting into temporary physictl dis
' students of class-IV(A) ,
'agoinst such tedcher is recorruendcd.

( A,.Shorme ) Dt.18.12.2k (

Heoadmaster
K.V.OHGC Nozira
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( English Translation ) ,/?)Q"

I, Shri Samsul Rahman Group D Kendriya
Vidyalaya, Nazira, had approached sShri Anil Kumar Shukla,
teacher of Nazira Kendriya Vidyalaya to borrow ks, 5000/-
with 5% interest due to some financial difficulty. Almost

after six months I returned the money with sald interest

on 18 ,9.1999,

There was an' agreement with him to give 5%
interest per month and accordingly it was paid. Sometimes
he used to come to my residence to collect the money bwut

the same could not be paid due to the non-~ payment of my

salary.

Several request weee made to reduce the
rate of interest but he did not agree to., Lateron I inform-
ed the U.D.C. of the office to give me financial help. Then
the office ﬁ.D L. took me to the Principal Sir and the

Principal called Sir anil Kumar Shukla to reduce the interest

of rate but he did not agree,

Date ¢ 2,11,2000

Samsul Rahman
Group - D
KOV‘ NaZira.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL.,
GUWAHATI BENCH AT GUWAHATI.

ORIGINAL AFFLICATION NO. 121 OF 2001.

B ETWEEN

8ri Anil Kumar Sukla - Applicant
~AND:-
The Union of India & Ors.

~Respondents.

IN THE MATTER OF:

Rejoinder submitted by the
applicant against written

statement filed by the

Respondents.

The humble applicant above named

filed the rejoinder as follows:

113 That with regard to statements made
in paragraph Nos. 1, 2 and 3 of the written

statement the applicant has comment.

21 That with regard to the statements
made in paragraph No. 4 of the Written
statement the applicant begs to state that the
same are not correct and hence denied. The
permission for appearing in the examination of

M.8c. (Mathematics) was given by the



o

officiating Principal of the School not by the
applicant’'s  colleague teacher, It may be
stated that the Frincipal has the authority to

give permission to appear in the said

cexamination not by the applicamt’'s colleague

teacher. At the time of the said ewamination
the applicant was residing in a remote place
of Nagaland. There are no colleges where the
applicant could attend the regular lecturef or

classes for appearing in  the HM.8co. (Math)

examination. Apart from this there was nobody

to guide 'the applicanf “for the said
examihatimn( from a reputed univaréityg i.e.
Annamalal University. However, the applicant
passed the M.8c.{(Math) examination wi%h mer e

than minimum pass marks.

21 That with regard ﬁo statements made
in paragraph 9 of the written statement the
applicant begs to state that the same are not
and hence denied. The two Memorandums dated
18-02-1994 and 26~08-1994 which were i%aged by
the PFrincipal, Fendriva Vidyalaya, Tuli wér@
misunderstanding between the applicant and
with his colleague teacher.- Regarding the .
Memorandum dated 18-D2-1994 the applicant begs
to mtate that he was asesigned two duties at
the same time. The facts, is that while the
applicant was taking examination of class I1I
A  he was called by the in-charge (P?imary
Section) to write the guestion on the‘Blamk
Eoard of class IV~BE. As such he could not came
out From his, cléﬁﬁrmamﬂ‘tm Tv-B to write

gquestion paper on the RBlack Board. The



Frincipal of Fandrivya Vidhyaiayag fuli
Satisfied with the replay given by the
applicant. Hence no Funishment was imposed on
the applicant. The applicant begs 'to state
that an agreement has been signed batweenvﬁhri
Hrishna Mishra, Yoga Teacher of Kandriya
Vidhya%aya, Tuli with the applicant in the

office of the Frincipal and Staf{'ﬁmaretéwy of

-Fandriyva Vidhyalaya, Tuli in connection with

the office Memorandum date 26-08-1994. After
the reply given by the épplimémt Ain mffic%
memorandums dates 18-02-1994 and 26-08-1994
the authority was fully satisfied and the
authority has not impa%ed any pqnishm@nﬁ to
the applicant. Hence the statement made by the
Respondents in paragraph % is not correct and
also the Respondents had tried to misleacd the
Hon'ble Tribunal by not 'giving the detailed
picture of the Office Memorandum dated 18-0%-

1994 and 26-@8-1994 iscued to the applicant.

41 - That with regard to état@mamtg madé
in Faragraph 6 of the written statement the
applicant begs to ataﬁe the same are not
correct and deﬁied, The Office order dated 19-
28-2000 issued by the respondent No. 5 without
giving any Opportunity to the applicant to
give show cause reply of charges framed by fﬁe

respondents. This is total violation of

principle of natural justice. After receipt of

the office order of dies » non dated 19-@8-
2000 the applicant submitted point wige
clarification before the Frincipal, Kandriva

Vidhyalaya, O.N.G.C, Mazira Vide his letter
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dated 25-08-2000 which has been annexed in the
Original Application as Annexure D. But the
respondent No.S refused to enterta%n the
clarification given by the applicant. From-the
above facte it is VETrY clear that the

respondent No. 9 with a mala fide intention

issued the office order dated 19-08-2060.

51 That with regard to the astatements
made in paragraph & of the written statement
the applicant begs to state that the same are
not correct and hence denied. The applicant is
working very sincerely and honestly. But the
respondent No.3 without any reason harassinq‘
the applicant without giving him any
ppportunity for fair hearing.

& That with regard _tm the statements
made . in Faragraph 7 of the written statement
the applicant begs to state that the same are
not correct and hence denied. The office
orders dated 14-09-200@ Dies-Non issued by the
respondent No.S without giving any opportunity
to the applicant to give show cause reply of
charges framed by the respondent No.S. After
receipt of the office order of Dies~Non dated
13-09~-2000 the applicant submitted para-wise
reply against the caid office order vide his
letter dated 22-09-2000 which has been annexed
in Original Application as Anna#ure~?. It is
worth to mention here tﬁat no teacher can dare
to sleep in a cla%sroom through out thm>ﬁay
when an academic inspection is going on by the

high official of the Kendriya Vidyalaya



.

Sangathan. From the above it is very clear the
respondent No.5 has passed the impugned order
dated 14~09-2000 . to arraign hig personal

grudge against the applicant. '

71 That with regard to statement made in
paragraph 9 of the written statement the
applicant begs to state that the Resbondent

No.9 with - a mala fide intention withdraw the
bermiggimn for applicant to appear in M.Ed.
Exam;nation' on the same -day i.e. 14-Q9-2000
when Dies-non ordef was issued to the
applicant; The respondent No.O ié resorting
the colourable exercise of pmwef to harassed

the applicant.

81 That with regard to statement made in

paragraph 18 of the written stétemént the
applicant begs to state that the same are not
correct and hence tdenied. The applicant
applied.fpr paternity leave four times but the
respondent No.S ‘did .nDt grant it. But
surprisingly the respondent No.Z issued notice
to explain why 'applicant not proceeded for
availing the leave. Hence the Memarandum'dated
@61}Q—Qm@@ proved itself that after gubmitting
the application the aphlicant may ﬁroceed for
the leave so he further applied for paternity
leave with effect from 22-02-2001 to 0&6-0BF-
2001. But he was again haraséed and tortured
by the respondents. The Committee Cbnstitutéd

by .the respondent No.9% submitted a false




report. Tha aphiiaanﬁ was on his hmmmtdwﬁ on
26-02-2001. In this regard applicant annexed
harewith photocopy of Medical Frescription
dated 26-02-2001 issued by F.H.C. »PHAPHUANDF
(U.F.) to him. Moreover the’ Committee
Constituted by respondents is all subordinates
to the reéspondents and all members are working
under the Respondent No.%. The members .mf
Committee A.C.R.'s are also written by the
rqspmndenf No .S there are .o independent
membeéﬁ who could independently verified the

matters.

Annexure—X Cis the photocopy of
Medical Frescription issued by the
F.H.C. FHAFHUAND (U;P.) to the
applicant dated £6-B2~2001.

91 That with regard to statement made in
paragrabh 11 of the written statement the
apﬁficant beg to state thaf same are not
caorrect and hence denied. The applicant’'s
Father, Mother, Erother and unmarred Brother
reside with the applicant. The applicant

brother i studying at NMazxira K@ndriyaJ

Vidyalaya at Nazira. Moreover Medical Rook of

“applicant’s Father has been attested by the

respondent No.5% The Medical treatment taken by
the parent and sister at Nazira is itseldf
sufficient proof that th(»‘eg_‘[:xar'ta-nt:1 sister and

brother is fully dependent on the applicant.
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As such the recovery order of C.T.C. of the
applicant issued by the respondent No.5 ia
arbitrary, Malafide and also with a motive

behind.

133 That with regard to statement made in
paragraph 1é o f th@v written statement the
applicant begs to state that same are not
correct .hence denied. The applicant has
already fully repiied in this rejoinder at

Faragraph 8.

111 . That with regard to statement made in
paragraph 14 and 19 of thé written statement
the applicant begs to state that same are not
correct and hence denied. The applicant never
practice unauthorized money lending business,
Whé Annexure-~X of ., the written statement
submitted by the_respond@nt Ne.B is false and
misleading to Hon'ble Tribunal. In this letter
dated @2-11-2000 the signature of  the
applicant is no  where available,, Moreover
Bhri SBamsul Rahman . Broup D emplovee of
Kendriya Vidyalaya Nazira is werking under the
Hespmndeng No.%. The respondent No .5 Can
2asily influence him. I+ the applicant is in
practice of  unauwthorised moriey lending
business than the respondent No .5 should
produce the proof of relevant document,
Agreement or money receipt issued by the

applicant before this Hon‘ble Tribunal.
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1213 That with regard to statement made in
paragraph 16,17,18 & 19  of the written
statements the applicant begs to state that
the same are not correct and hence these are

denied by the applicant.

It is worth fm mentiocn here that an

inﬁuiry WAS ihitiated against the respondent -

No. 3, 8ri Vijay Bhatnagar, during his tenure
at K.V. Lekhapani by The chairman VMC K.V.
lLekapani Vide order No. 1S27/KVL/GS (EDN) DT
@5 MNovember 1999, the Chairman of the said
inquiry has recommended strong action againét
the respondent No.5, But your applicant -could
not produced the recommendation before this
Hon'ble Tribunal in spite of his best effort.
The Hon’'ble Tribunal may be pleased to direct
the Respondent No.2, % & 4 to prmdua@ ‘the
record of the same before this Tribunal.
Moreover,‘ memorandum} audits objiection &
complaints were issued against the regpmhdenf
No. S, 8ri Vijay Bhatnagar, Principal EaVa
ONBCLg Nazira during his service pe;iad at
E.V. Kokrajhar, K.V. Chitnayan, K.V. Lekhapani

& K.V. Nazira.

In view :o§ the abmve; the written
statements submitted by the rESpondenté are
not correct and also misleading to the Hon’'ble
Tribunal. The applicant begs to state that the
impugned order dated 19-08-2000, 14-09-2001

Cand, 24-02-2001 issued by the respondent No. 5,

is lillegal“and. mala fide and liable to be

quashed.
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VERIFICATION

T, Bri &ndil Humar Bhukls,

Torseed
1y
2
.
~
i
-3
=
L3
~
23
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o

Fram FHumar Shukla, Frimary Teacher, Fendriy

Vidyalaya O0.M.G.0. Hazira District

Fim 78 o hereby solemnly verify

L 2
‘3@ q , S 4 7/ Q v \\ are brus to my knowledge

those madé in paragraphs Q? —

that the statements made in paragraphs

A EY g being matters -

records are  trus  to o omy  intormation derived

therefrom which [ belisve to bhe true and those

made  in rw*'b; ars. Wy L\W/& rw«)ywuéwio“ b,v\/g'n."'u«'«a
!buu,faywﬁmﬁd I have not suppressed any material

farta,

Arnd T osign this verification today on this

the 2udday of Movembsr 2081 at Guwahati.

Ao B Qo

DE CLABRANT
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ADMINIGTRATIVE TRIBUNAL .-

GUWAHATT

ORIGINAL AFFLICATION NO. 1ED OF 286z,

Srio Anil Fumar Subkla - Applicant
REATE ALY
The Union of India & Ors.

~Respondents,
. TN THE MATTER OF:

fdditional Rejoinder submitted by

T lie applicant against written

filed by the FRespon-

The humble applicant above named

filed the rwjmindww as follows:

[N
vk

+Lowith regerd to s

"
I

1

made  in

paragraph No. 180 of the written statement the
applicant begs to state that & Commities was
constituted by the Respondent Mo, 5 fo make
iﬁquir? of applicant of his presence at bis

station tiil BE -

Al The committee was
congstituted byy the teachers of Fendriava

Vidyalaya, 0.N.G.0., Marira who are also working



w7

1

— 2. o

under  the Respondent No.o 5. The =zaid commitiee
submitted & False report. The said commitbes

thres set of ingquiry report in

also  pre
pkﬁﬁ@nc& of Respondsnt Mo, 9 in his chamber aﬁd
the Respondent Mo, % forced the members of the
committes to put ﬁignéturﬁ oy the false report
wnder threat. On knowing about this ircident Ly
the applicant, vour applicant sent an Advocate
Nmticﬁ‘thrmmgh Gri Gobinda Prasad Ram, Advocate,
Mazira to  the members of the committee. On

receiving the noti ong of the members of fthe

saild committes, 8ri Bhushan BGiri, PFost Braduate

Teacher {(Economics), Fendriva Vidyalaya,

O.M.G.C.l., Nazire admitted his quilt before Sri

s

Bobinda Prasad Ram, Adveocate through his letter

dated 20-12-2001 and stated az follows:

LI That the report submitted to the Frincipal,
Handriva Vidyalaya ONGCL Narira, was completely
and  totally  false, haseless, Fabricated andg

truthless

and it was not submitted on RE-P2-2001

in fact.

21 That 1 e e i el report W5 & seorel
consplracy  and  forgery  and counterfeited back

hehind Mr. A& B Shukls

i

”

31 That Mr. G & Rohilla, Primary Teacher of K
V Narira was . ¥m11y involved in the conspiracy
and forgery and made a member of the committes
to influesnce other members of the committee. He
was  already prej@dicmdg fully biased and having

personal  Qrudoge against Mr. A K Shukla.
i » “



— Y -

Annexure—-X/1, X/2, X/3 and X/4  are
coplies of reply with ANMBXIIres

submitted by one of the members of the

above said committee, 8ri Shashi Bhusan

(Biri, . Fost Graduate Teacher

(Eronomics), Hendriya Vidyalaya, ONGCL,

applicant.

In wview of the above, the written

statements submitted by the respondents are not
&Drrect and also misleading to  the Hmn’b}e
Tribunal. The applicént begs to state that the
impugned order 19-Q2-2000, 14~¢9~2mm1 and 24-02-

2031 issued by the reﬁhmndent No.5 in illegal -

and mala fide and liable to be (quazhéd and - the

Fespondents, particularly, the Respondent No. 9

may be called before this Hon 'ble Tribunal for

giving. harassment to  youwr applicant for hig

personal  gain. The FRespondent No. S may . be
. B Y

punished by this Hon'ble Tribunal for misleading

the Hon'ble Tribunal and the cost of the Qaﬁe'

may be recovered from the Respondent No. 9.

Nazira to the ﬁdvmﬁate af the
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VERIFICATION

Iy 5ri Arnil Eumar Shubkla, Son of Shrld

Fumar Shukla, Frimary  Teacher, Eendrivya

Vidyalaya, U.M.6.0. MNarire Digitrict Sibsagar Pin

7834685 fssam do hereby solemnly verify that the

thoss

&

which

statements made in paragraphs XC

X are  truse  to omy  Enowledge

so, poad s i e e i
MaGE AN Daradgt aph x

are being matters of records

true  to my  information derived therefrom

I believe to be true and rest are  my

fumble  submissions before this Hon'ble” Tribunal

ard

I have not suppressed any material facts.

fnd 1 sign this verification today on this

th&\gp{ﬂa; ﬁ%iamtu{ FBEE at Suwahati.

il ktmes. Stk la



— L~ }ﬁ’mwga?)&“

Date:- 2041242001
To,

shri bind Prasad Ram
Advocate -T““Vﬂ“} C e
: Lmy o »..,,,_.,,,
: Navira Nard 2, Boarding Roed
| e Eees T S ST Y .
>.Po Nazira,,Distt Sivasaqar _ e T - S S Ty

xuu,,

g

( ASS AM) Pin 785 685

v o R

Sub: - SubmiSJion of Repor regarding the vresence of “ir.a.K. Shukla

(PRT) as . per office ordor No.r-Per/A/S/’O?O -7 datad 27.02. ?001,

Ref -Your Jeqdl Noticc dated 03 l? 2001,

Sir, | : L

l" 2

- Most respectfully,I,shaohi Ehuéhan Giri s/o Shri Kartar Glri

House No.81o,eali No. 1 ,Vehru Nagar,carh Road, %eerut City (U P R

r

pin-zsoooz and Post Graduate Teacher (acononics) of Kendriya Vidyaa f"

laya ONﬂCL Nazira,Po.Nazira,Distt sivasaga ,(ASSAM) Pin~785685 do

‘L

hereby solemnly affirm and submit before your goodgelf ‘in connectiont

with the abovecited subject & reference as ollows;

l. That the report submitted to the Princioal,xendriva Vidyalaya

ONGCL Nazira,was completely & totally falee,baﬁﬂlegn,fabrjcatdd

& truthless and 1t was not gubmittcd on 28.02.2001 in facto

2.That the said report was a secret conspiracy & forgery and cou-
nterfeited back behind Mr. A.K.shukla

3«.That Mr. G.s. Rohilla.Primary Teacher of K.J.Nazira,was fully

' involved in the conspiracy & forgery and made a member of the

committee to influence other members of the committeeoHe was

already prejudiced fully biased & having personal grudge againast -
_ MrcAoK Shukla.

.

4+That the first reo~rt was submitted in the month of March 2001 ;ﬁﬁp

and was ovut in the file of Mr. A.K.Shukla.

(annexure-1)

CoNtdeceeZeees



’2.The Assi#tant Comnissioner, 13, silchar

(2) |
. .
5«That Mre vijay: Bhatnagar,?rincioal K.V.Nazira, forced me to prepare

another reportand thus second report was preparesd. (AnnexureuII) But

1t wag not accented

6.That the third: report was prepared by the members & I/C of committee

‘which was dictated by Mr.Vijav Ehatnagar in his chamber in the month

~of May 2001 and I was forced to put my signature onthe false report

under threat and coercion.(Anneyuro-III) . -
7+ That the aaid report was taken by Mr. Vijay Phatnagar to misguide"

and cheat hiqh official of KeV.8¢ & HOn'ble Court GA? Guwahati ﬂénﬁhe

etc.etc-
PB'Thdt I hereby withdraw all wrong statements and give you cost of
Iz legal notice in the sum of Rs 800/« only.

i

9 That in view of the submitted facts, T hereby regretfully acknowh:g

ledge my offence and pray for apology and request your good honour
not to initiate any legal

proceedings in this matter against meo! ‘

For this act of your kindness I shall ever pray.

Come .

Yours faithfully ' S

Shashi Thushan ”iri

Enclosures~'}ﬁf¢e.fn R ‘ Py (3 Zconomics)

“Total nos. of Qgéas; éite..’ - “endriva 7idyalaya ON”CL Nazira”*
popy_to;_ {”;:1,. ;i:d'd - | | Po.Nazira,Distt. Sivasaqar
1. The Commiss1oner, KVS(HQ) (:Ssa4) ~in-735 625

New Delhi.

Gr Reqion.
3.The Principal, X7V oNgC Nazirae.
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